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LOK SABHA DEBATES

LOK SABHA

Monday., July 28, 1997/Shravana 6, 1919 (Saka)

(The Lok Sabha met ar Eleven of the Clock)

M. Derery Seeaken mn the Chair)
_(Iritorruptions )

SHRI P.C. CHACKQO (Mukundapuramj Sir. a major
acoident took place in randabad. Two trains coMided af
Fandabad and 50 persons have tean killed

SHRI PRITHVIRAL . CHAVAN (Karad] . The
Mirister must make a sidtoment immediately.

MR. DEPUTY-SPFAKER . | wili allow it after the
Question Hour,

[(Interruptions)
MHK. DEPUTY-SPEAKER - 1 will afiow.

. (Interruptions)

SHRI P C. CHACKO»: It is not a Zero Hour matter.
Many people have died

[Translation]

SHRI MOHAN RAWALE (Mumbai-South Central) :
Mr. Deputy-Speaker, Sir | request that this issue must
be taken up after Question Hour.

[English]

SHRI P.C. CHACKO : No rescue team has gone
...(interruptions). Many people have been killed
...(Interruptions). Where is the Railway Minister?
...(Interruptions).

MR. DEPUTY-SPEAKER : Please sit down.
...(Interruptions)

MR. DEPUTY SPEAKER : | d- realise the
seriousness of the problem. | will allow it after Question
Hour.

...(Interruptions)

MR. DEPUTY-SPEAKER : | will allow it after Question
Hour.

[Translation]

PROF. RASA SINGH RAWAT (Ajmer) : Mr. Deputy-
Speaker, Sir. more than fifty people have cied and
hundreds cf people have been injured. There is no one
here to give information in that regard.

|English]

SHRI ANANTH KUMAR (Bangalore South) : Sir, |
represent Bangalore .. (Interruptions).

SHRI NIRMAL KANTI CHATTERJEE (Dumdum) :
First of all. there should be condolence in memory of
those who died in the accident. .. (Interruptions).

SHRI RAMESH CHENNITHALA (Kottayam) : Where
1 the Railway Minister?. . (Interruptions)

SHRI P.C. CHACKO : We want to know where the
Railway Minister has gone. .. {Interruptions).

MK DEPUTY-SPEAKER : Please listen to the
Minister. He wants to say something.

...(Interruptions)

MR. DEPUTY-SPEAKER : Please allow him to speak
now.

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) . |
fully share the concern of the hon. Members. The Minister
of Railways spoke to me that he had been there. At the
moment, he has gone there. After coming back from the
site, he will immediately make a statement.
...(Interruptions)

[Translation]

Mr. Deputy-Speaker. Sir. as | said eardier, the Minister
of Rallways has gone there. Complete information will be
given after he comes back.

[English]

MR. DEPUTY-SPEAKER : Question number 61. Shri
G.A. Charan Reddy.

PROF. P.J. KURIEN (Mavelikara) Whatever
information the Minister has, let him give it to the House.
...(Interruptions)
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SHRI NIRMAL KANTI CHATTERJEE : Let us stand
in silence for a minute and offer condolences to those
who died in the accident.

[Translation]

SHRIMATI SUSHMA SWARAJ (South-Delhi) : Mr.
Deputy-Speaker, Sir, the members of this House can at
least observe two minutes silence in the memory of the
persons killed in this accident. After that, Question Hour
can be taken up.

[English]

MR. DEPUTY-SPEAKER Let us have full
information. We will do it at the appropriate time.

SHRI NIRMAL KANT! CHATTERJEE : The condoling
of deaths does not require any information. We should
stand up in silence. ...(Interruptions).

PROF. P.J. KURIEN : He should share information
with us. ...(Interruptions).

SHRI ANANTH KUMAR : The train was coming from
Bangalore to Delhi. | represent Bangalore. There is a
gloom and despair in Bangalore regarding the accident.
Many persons have died. We do not know how many
people have died. The Railway Board does not know the
exact figure. The media tells some number. There is a
confusion.

MR. DEPUTY-SPEAKER : After Question Hour, let
the Railway Minister come and reply.

...(Interruptions)

SHRI RAMESH CHENNITHALA Whatever
information he has got, let the Minister share it with us.

[Translation]

MR. DEPUTY-SPEAKER : The hon. Minister has said
what he had to say. Now you please take your seats.
This matter can be considered after the Minister of
Railways gives information on his return.

...(Interruptions)
[English]

SHRI ANANTH KUMAR : The ghasty accident took
place av around 11.00 p.m. Twelve hours after the
accident took place. ...(Interruptions).

PROF. P.J. KURIEN :
information he has.

He should tell whatever

Oral Answers to Questions 4

SHRI SRIKANTA JENA : | think, in another one or
two hours, we can get all the information. ...(Interruptions)

SHRI ANANTH KUMAR : The Railway Minister has
gone there. Let him come back and tell us what delayed
him to be present in the House. ...(Interruptions)

11.05 hrs.

ORAL ANSWERS TO QUESTIONS
[English]
Pak Test Fire of Hatf Missiles

+
*61. SHRI G.A. CHARAN REDDY :
SHRI CHHITUBHAI GAMIT :

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government are aware that Pakistan
has successfully test-fired ‘Hatf 3' missile capable of
striking a distance of 800 kilometres;

(b) if so, whether Pakistan has obtained capacity of
missile technology;

(c) if so, whether M-11 missiles supplied by China to
Pakistan has also beer. put on borders connected with
India;

(d) if so, whether Pakistan has alleged that India
has put Prithvi missile near the borders of Pakistan; and

(e} if so, the facts thereof and the action Government
propose to take to meet the situation created by the
missile testing of Pakistan?

[Translation]

THE MINISTER OF DEFENCE (SHRI MULAYAM
SINGH YADAV) : (a) to (e) Government are aware that
Pakistan is building her missile capabilities through
acquisition of M-11 Missiles from China as also through
indigenous development of missiles including HATF with
technological assistance from China. Government are also
aware of Pakistan's allegation of deployment of Prithvi
missile near border. All the developments relating to
acquisition and deployment of missiles by Pakistan are
constantly monitored. '

With a view to equipping our Armed Forces with
State-of-Art missiles, Integrated Guided Missile
Development Programme was sanctioned by the
Government in 1983. The design and development of
missiles under this programme is progressing as planned.
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piithvi missile has gone into production. Other missiles
are at various stages of development.

All necessary steps are taken by Government to
maintain appropriate defence preparedness to thwart any
attempt of misadvanture on the pant our adversaries.

[English]

SHRI G.A. CHARAN REDDY : Mr. Deputy-Speaker,
Sir, through you, | would like to ask a question regarding
the interview given by the Foreign Minister of Pakistan,
Shri Gohar Ayub Khan on 26th July in which he has
stated that Pakistan is ready to sign a non-nuclear treaty.
For the first time any Government official of Pakistan has
accepted that they do have the technological collaboration
with China in the field of Defence particularly with
reference to hi-tech tanks. However, in the same interview
he did not admit that whether that collaboration extends
further to the field of missile technology also. | would like
to have the comments of the Minister of Defence on
that.

[Translation]

SHRI MULAYAM SINGH YADAV : So far as
technology is concerned it is no more a secret that China
is fully assisting Pakistan. Now the question is that
Pakistan is not prepared to sign, you are aware of it
also. however, the reality is that our country has no
danger whatsoever. | would like to assure the House
that irrespective of the fact that China or for that matter
any other country assists Pakistan, we are fully capable
of defending our borders.

[English]

SHRI G.A. CHARAN REDDY : Sir, my second
supplementary consists of two parts. The first part is, in
the recent meeting of the Consultative Committee of the
Ministry of Defence, some of the members asked the
Ministry that they should consider setting up of a National
Security Council which should be over and above all the
three Chiefs of the Armed Forces. | would like to know
whether the Government has any intention of establishing
a National Security Council.

My second supplementary is of great concern both
to me as well as the entire country. In the meeting of
the Consultative Committee of the Ministry of Defence, it
is believed that the hon. Minister of Defence conceded
that due to lack of funds some of the on-going
programmes had to be shelved or some of them could
not be completed. Our neighbouring country China, for
example, is spending almost five per cent of the G.D.P.
and Pakistan is spending seven per cent of the G.D.P.

SHRAVANA 6, 1919 (Saka)

to Questions 6

which is a cumulative increase of almost 14.8 per cent
as compared to last year. In veiw of these facts, | would
like to know from the hon. Minister of Defence whether
he can assure this House that we would have enough
funds or that they can procure enough funds so that the
nation’s security is not threatened.

[Translation]

SHRI MULAYAM SINGH YADAV : Sir, so far as the
question of setting up the National Security Council is
concerned, the issue was discussed sometime back. So
far no decision has been taken on that. So far as China
is concerned, that country has been making full
preparations. But so far as money is concerned, hon.
Minister of Finance had assured that the defence
requirement would be fully met. | want to aggure lhe
House that funds would not be the obstacle in the matigr
of defence. Any amount of funds required for dﬁmc.
would be provided. | also want to assure that our countfy -
faces no danger from any country whatsoever.

[English]

SHRI G.A. CHARAN REDDY : Sir, the hon. Minister
did not reply to the first part of my second supplementary
which relates to the National Security Council. Is the
Government intending to establish a Nationa! Security
Council? That was the first part of my second
supplementary question.

[Translation]

MR. DEPUTY SPEAKER : You have asked both of
your questions. Would the hon. Minister like to say
something in this regad?

SHRI MULAYAM SINGH YADAV : | had stated in
the reply, perhaps the hon. Member did not listen that
this matter is under consideration and no decision has
been taken as yet.

[English]

SHRI BIJOY HANDIQUE : Mr. Deputy-Speaker, Sir,
Pakistan’'s reportedly successfully test firing of a medium
range missile with a target range upto 800 kms, which
could even be a nuclear tipped warhead would have, no
doubt, drastic security implications for India. There is
however, another angle to this exercise. The timing of
this test firing just in the wake of the conclusion of the
Foreign Secretary level talks raises the question whether
the Pakistani Armed Forces disapprove these talks since
in Pakistan it is they and not the civilian authorities whe
are supreme.
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May | know trom the Government that in the face of
such hostile attitude of the Armed Forces towards talks
with India and as occasionally revealed in the editorials
of their official organ, the 'A/ Hilal/, how much can we
achieve at the bureaucratic level talks, since one stroke
of such action may negate the climate and ii;c Spirit of
such talks?

[Transiation]

SHRI MULAYAM SINGH YADAV : Mr. Deputy
Speaker, Sir, so far as testing of 800 k.m. range missile
of Pakistan is concerned | do not want to go into its
truth. But we are fully prepared to meet the threat. The
talks are still going on. But on this occasion this sort of
test end discussion is not good. We are sure that Pakistan
will consider it. We expect from them that talks will be
held successfully.

SHRI JAGAT VIR SINGH DRONA : This special
question is related to the security of the country. The
question asked in parts ‘a’ and 'c’ has not been replied
clearly. The reply is ambiguous. In part ‘a’ of the question
it was asked whether the Government are aware that
Pakistan has successfully tested the 800 k.m. range
HATF-3 missiles? | would like to tell the Minister of
Defence that he should reply clearly whether Pakistan
has successfully tested this with the help of China or
with the help of any other country. Similarly in part ‘c’ of
the question it was asked that if the reply is in affirmative
whether M-11 missile given to Pakistan by China has
been installed at the border adjacent to India?

It should also be replied clearly whether the
Government of India or Defence Ministry are aware that
M-11 has been installed at Indian Border after successful
test and if so, the names of major installations of our
country that come within its range and the details of the
steps to be taken by Ministry of Defence to deal with it?
It i1s a direct question.

SHRI MULAYAM SINGH YADAV : The reply to his
question is that we are aware. Now the question arises
whether the successful test of 800 km. missile has taken
place or not we presume that it has been tested
successfully. But inspite of that the entire country comes
under its 800 km. range, but we are prepared to give
them a hetitting reply.

SHRI JAGAT VIR SINGH DRONA : Please give a
specific reply whether we are capa'ble or not.
...(Interruptions) All major installations of our country come
under 800 km. range.

JULY 28, 19¢7

to Questions 8

SHRI MULAYAM SINGH YADAV : | admit it myself.
...(Interruptions)

SHRI JAGAT VIR SINGiH DRONA : No Please, you
muyst tell ys if you do not disclose it 1 the Lok Sabha,
where will it be toid? Will we get the information from
newspapers as to what do we have in oour possession.

SHRI MULAYAM SINGH YADAV : 8q far as it is
concerned, the policy of our country is that on several
occasions. ...(Interruptions)

MR. DEPUTY SPEAKER : Just listen please.
L{Interruptions)

PROF. RASA SINGH RAWAT : Please assure the
country. ...(Interruptions)

SHRi MULAYAM SINGH YADAV : So far as our
country is concerned, we are not aggressors. We do not
want to harm anybody. We are peace lovers. But | want
to assure that if someonc attacks us and if there s any
enemy, we are capable of giving a befitting reply. Now
the question is as to what we have. There is no need
to mention all these here. | want to assure that even if
our entire country comes within its range we are fully
capable of facing that.

SHRI P. NAMGYAL . M. Deputy Speaker, Sir,
through you | would like to say that the Government
have admitted that M-11 missile has been supplied to
Pakistan by China and through that Pakistan has
developed six missiles till date. Secondly, news is that
China has

[English]

Conversion of CSS-2 liquid fuel missiles inte CSS-5
Model-1 solid fuel missiles,

[Translation]

which has been developed now and solid fuel has also
been put into that. They say that it is very easy to deploy
it. Not only India but the big powers of the world viz.
Moscow, Japan also come within its range. Our entire
country comes within its range. There was a collaboration
between Pakistan and China on missile development prior
to this. Have our Government thought in the context of
dealing with the situation in case of a war? Secondly.
...(Interruptions)

MR. DEPUTY SPEAKER :
one supplementary.

You have to ask only

...(Interruptions)

SHRI P. NAMGYAL In the second part of
supplementary | would like to know whether the HATF
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missile which has been developed by them, has the
capability of carrying Nuclear War Head? If so, what do
we have to give a counter reply?

SHRI MULAYAM SINGH YADAYV : As far the first
qguestion is concerned, | have already stated that Pakistan
and China are developing jointly and our Government
want to assure the entire country in this regard that we
are fully aware of this and we have full information in
this regard. Secondly, we are capable to face that. It it
has the range of 800 kms., we are capable to face that
even. The second question you have raised about the
nuclear missile. If they have nuclear missile or any other
such thing or they have the range of 800 kms. then we
are not only able to face it but are capable of giving a
befitting reply.

SHRI ILLIYAS AZMI : Sir, | would like to know from
the hon. Defence Minister as to whether the Government
are aware of the number of Hatt Missiles made by
Pakistan? Is the Hatt Missile superior to our Prithvi Missile
or equal to it or inferior to it?

SHRI MULAYAM SINGH YADAV : As far as the
number of missiles in their possession is concerned, we
know that they have 84, M-11 missiles. So far as Hatf
missile is concerned, we do not know the exact number
as yet. They have conducted the test, this information
may be factual or false but we would like to assure you
that we are ready to face each and every eventuality.

SHRI ILLIYAS AZMI : What about Prithvi and Hatf?

SHRI MULAYAM SINGH YADAV : The range ot 800
kms. is more than the range of Prithvi missile and we
are capable to face it.

SHRI HANNAN MOLLAH : Sir, my question is about
the preparation. So much has been discussed about the
missile. | would like to ask a question related to this
issue only. When we visited last year, we were informed
that the light combat aircraft would be ready and would
be flown that year itself but now the news has come that
the Government is compelled to follow that schedule. |
would like to know the economical or technical reasons
thereof. Light Combat Aircraft is very much essential for
our Air Force. What is the programme of
the Government with regard to it and why it is being
delayed?

SHRI MULAYAM SINGH YADAV : The question is
separate but even then. ...

MR. DEPUTY SPEAKER : It pertains to the security
of the country.

SHRAVANA 6, 1919 (Saka)
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SHRI MULAYAM SINGH YADAV : There is no
economic crunch for the security of the country. The
requirement for this would be met. Therefore, | would
like to assure in this House that there is nothing to be
worried about in this regard.

COL. SONA RAM CHOUDHARY : Sir, Pakistan has
been acquiring missiles continuously and we too are
making efforts in this direction. What are we thinking
with regard to the ground defence keeping in view the
happening in Gult countries? | am from western Rajasthan
and Falaudi is near my constituency. There are big gaps
in Bikaner, Barmer and Jaisalmer. And Falaudi and Deesa
are among these gaps. A field was to be constructea in
this area during 1981-82 and nothing has been done so
far in this regard even after 15-16 years. What | mean
to say is that if a missile is fired from that side targeting
Delhi or Mumbai, what efforts are being made to
strengthen our ground defence to destroy it? Shrimati
Indira Gandhi had said in 1981 that air-field in Falaudi
and Deesa would be completed. This issue is in the files
but now 16 years have passed, nothing has been done
with regard to it till date. When asked about it then, it is
stated that there are no funds. Therefore, | would like to
ask and tell that we should ponder over the ground
defence.

SHRI MULAYAM SINGH YADAV : We are able to
destroy and efforts ars being made and success would
be achieved very soon. We are making all efforts to
destroy any missile or any attack and we would get
success soon. There is no economic hurdle in this regard.
Nothing would come in the way of defence.

[English]

SHRI PRITHVIRAJ C. CHAVAN : | want to put a
question to the Defence Minister about an important
aspect which has been raised in part (d) of the Question.
It is about the movement of the Prithvi missiles near the
border of Pakistan. As you know, Sir, this news was
leaked by the Washington Post obtained from a CIA
source. What | would like to know is this. How is it that
the movement of our missiles is being tracked by the
foreign intelligence agencies? Is there any lacuna in hiding
the movement of our missiles? Or, is it open to the
American satellite? Can they find out whatever you are
doing wherever it may be? If the American satellite can
find out the movement of our missiles and if they can
warn our enemy about it, | would consider this as a
serious lapse. This is part-one of my question.

The second part of the question relates to the recent
ban of the American Government on some of our Defence
public sector industries under MTCR. Companies like
Bharat Electronics and Bharat Dynamics have been pift
on a watch list by which no strategic material will be
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allowed to be imported from Western countries. | want a
reply from the Minister on these two parts.

[Translation]

SHRI MULAYAM SINGH YADAV : Sir, as the hon.
Member has mentioned about Prithvi missile that the
information in this regard has been given to the USA,
then it is a well known fact that we have test-fired it and
we accept it. The whole world knows about it and there
is nothing astonishing if the USA knows about it. We
accept it and admit it. The hon. leader of opposition had
also given a statement as to why the Prithvi missiles
were carried from Hyderabad to Jalandhar and that should
have been deployed on the border. The hon. leader of
_ opposition, who had been the Prime Minister and hon.
Pramod Mahajan, who had been the Minister of Defence,
it is a well known fact. ...(Interruptions)

[English)]

SHRI PRITHVIRAJ D. CHAVAN : How did they know
about it?

SHRI NIRMAL KANTI CHATTERJEE : But the point
is that the Americans have announced it before we made
any announcement.

[Translation]

SHRI MULAYAM SINGH YADAV : As far as this
question is concemed, there are some powers of the
world which do not want that relations should be good
with Pakistan or any other country. Therefore, it appears
in the newspaper of a country that China or Pakistan or
India ha= deployed the missile within the striking range.
There is just one country which publishes our newspaper
only and then we should understand that there are some
imperialist powers which do not want peace in Asia.

[English]
Rastogi Committee

+
*62. PROF. P.J. KURIEN :
SHRI NAND KUMAR SAl :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Rastogi Committee instituted by the
UGC for revision of pay scales of college teachers has
recently submitted its report;

(b) if so, the details of the recommendations made
by the Committee;

JULY 28, 1997

to Questions 12

(c) the reaction of the Union Government thereto;
and

(d) by what time they are likely to be implemented?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) to (d) Rastogi Committee, being a Committee of the
University Grants Commission (UGC), has submitted its
report to the Commission which has initiated an indepth
examination of the reccmimendations made. Central
Government will have occasion to examine Rastogi
Committee Report alongwith UGC's views thereon only
after the Commission completes its examination and
transmits the Report to the Department of Education.

PROF. P.J. KURIEN : What is this? Even the Minister
of Education is not here. We have asked a specific
question as to whether the Rastogi Committee has
submitted its Report and if so, what are the
recommendations. The Government has admitted that the
Report has been submitted but no details are given. What
is the purpose of asking this question? | seek your
protection. This question is being treated in such a casual
way. | want a ruling on this. They have admitted that the
Report has been submitted to the UGC. The UGC is a
part of the Government. Are you saying that the UGC is
not under you? Can you not get details of the Report
from the UGC? | am sorry to say that the Ministers do
not know their responsibilities. Therefore, | am aeking the
Minister to answer to the" first basic question as to what
are the details. If you cannot give the details, at least
give the salient features of the report submitted by the
Rastogi Committee. This is not a supplementary question,
| am repeating the main question.

SHRI SRIKANTA JENA : The question is that the
UGC appointed a Committee for the pay revision.
Committees like the Rastogi Committee have submitted
their reports in the past also to the UGC. The UGC,
after examination of the recommendatiopns of that
Committee recommends their views to the Government.
The Government gives its recommendations after getting
the views from the UGC, If you want to know the
recommendations of the Rastogi Committee to the UGC,
they are available. The UGC has already announced it.
The UGC takes a final view on it once it receives the
recommendations of the Rastogi Committee and then
UGC recommends to the Government to implement it. If
you want to know the recommendations of the Rastogi
Committee, | will certainly give the highlights of it. | am
not hesitating to give the highlights of the
recommendations of the Rastogi Committee.

PROF. P.J. KURIEN : You please see the question.
| have only asked whether the Rastogi Committee has



13 Oral Answers

submitted its report to the UGC. If so, please give the
details. That is the main question.

MR. DEPUTY-SPEAKER : It is the second part of
the Question.

PROF. P.J. KURIEN : Yes Sir, it is part (b) of my
Question.

SHRI SRIKANTA JENA : Sir, in the past aiso there
have been Sen Committee Report and Mehrotra
Committee Report. It is a very sensitive matter. it is with
regard to the pay scales of the university teachers and
college teachers. ...(Interruptions)

MR. DEPUTY-SPEAKER : Mr. Minister, you either
say that you have not got the details or you are not in
position to give him the required information, if it is not
available with you.

SHRI SRIKANTA JENA : Sir, | just wanted to tell
him about the highlights of the Rastogi Committee Report
which has been submitted to the UGC.

For Lecturer, they have recommended a revised scale
of Rs. 8,000—13,500. For Lecturer (Senior scale) from
the existing pay scale of Rs. 3,000, they have
recommended for Rs. 10,000—15,200. For Lecturer
(Selection Gradr) and Reader, from the existing pay scale
of Rs. 3,700, they have recommended for Rs. 12,000
and a maximum of Rs. 18,000. For Professor, from the
existing pay scale of Rs. 4,500, their recommendation is
Rs. 14,300—22,400. These are the highlights of the
Rastogi Committee Report.

PROF. P.J. KURIEN : Among the highlights of the
recommendations, the most important part is salaries and
service conditions.

| want to know from the hon. Minister whether the
Government will accept these recommendations. If so, by
what time the Government contemplates implementing
these recommendations?

SHRI SRIKANTA JENA : Sir, | have already gone
one step ahead before his second supplementary. As far
as these recommendations are concerned, in fact, the
Government will respond to the UGC and not to the
Rastogi Committee. The Rastogi Committee
recommendations will be examined by the UGC and after
the UGC gives its recommendations to the Government,
the Governpent will respond. So, at this stage, it is
premature to give any reaction to the Rastogi Committee
recommendations.

PROF. P.J. KURIEN : If that is the case, by what
time do they expect the recommendations of the UGC to
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be received by the Government? Will the Ministry give a
specific directive to the UGC to submit their
recommendations to the Government within a specified
period of time?

As this Committee is also concerned with the service
conditions of the teachers, attracting the best talent to
the university education is of paramount importance to
the nation. So, in order to facilitate that, you should have
better salaries and secured setvice conditions for them.
But in various States, the service conditions of Professors
are different. For example, in some States, the retirement
age is 55 and in some other States, it is 60.

Since, the UGC is controlling their salaries and
service conditions, | would like to know from the hon.
Minister whether they have tried for a uniform service
conditions especially, in the matter of retirement age.

SHRI SRIKANTA JENA : Sir, we will certainly
consider the recommendations of the University Grants
Commission. So far as the direction of the Government
to the UGC is concerned, as in the past also, in these
cases, normally the UGC works on that immediately after
receiving the recommendations. In the meantime, the UGC
has taken three meetings on the recommendations of
the Rastogi Committee and the Government expects that
by the end of September this year, the UGC will be in
a position to suggest to the Government as to what should
be done. So, only after getting the suggestions and the
recommendations from the UGC, the Government will
respond. | fully agree with Prof. Kurien that uniformity
should be there in regard to the salaries and service
conditions. Now, it all depends on what the UGC really
recommends.

[Translation]

SHRI SATYA PAL JAIN : Mr. Deputy Speaker, Sir,
it has been the long standing demand of teachers of
University and colleges that the recommendations of the
Rastogi Committee should be submitted and the
Government should accept these recommendations since
there has been no revision in the salaries of teachers
and lecturers for quite a long time. But it is a matter of
regret that when the Rastogi Committee has submitted
its recommendations now, the matter is being left to the
UGC. No body knows how many months the UGC would
take in examining these and by what time it would submit
its report and by when the Government of Indig would
implement them. Then Government of India would first
implement them for government colleges and then the
affiliated colleges would launch their struggle that these
recommendations should also apply to them. | fully agree
with this view that the Rastogi Committee had to submit
its report to the UGC. You have mentioned the highlights
of the said report. But you should also tell that on which
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date the Rastogi Commitiee submitted its report to the
UGC and whether you are willing to give an assurance
to the House about a time frame within which the
Government would take a decision in regard to the
implementation of these recommendations. This decision
should not apply te lecturers of the Government colleges
and universities alone, but a decision should also be
taken simultaneously in respect of lecturers of affiliated
colleges, aided and recognised colleges so that they do
not have to take the course of struggle later on. One
more thing | would like to know from you that by that
date do you contemplate implementing these
recommendations? The House should be informed it any
such decision has been taken.

SHRI SRIKANTA JENA : Mr. Deputy Speaker, | told
you that the UGC received the Rastogi Committee report
on 28 May and after that the Commission held three
meetings on 13 June, 9 and 10 July respectively to
consider it and the Government expects that they would
receive the recommendations of the UGC by September
and taking them into account, the Government would take
action as would be deemed necessary. ...(Interruptions)

MR. DEPUTY SPEAKER :
private colleges.

He has asked about

SHRI SATYA PAL JAIN : How much time would you
take in taking a decision after getting the
recommendations in September.

[English]

SHRI SRIKANTA JENA : Sir, | think, this does not
cover private colleges.

[Translation]

SHRI SHATRUGHAN PRASAD SINGH : Mr. Deputy
Speaker, Sir, it is not true that the pay scales of the
teachers of the affiliated colleges and aided colleges are
the same. The hon. Minister is giving wrong information
to the House.

MR. DEPUTY SPEAKER :
later on.

You will get a chance

SHRI MOHAN RAWALE : Mr. Deputy Speaker, Sir,
how long teachers would have to wait. The Fifth Pay
Commission has also been implemented, will they have
to wait until the Sixth Pay Commission | would like to
make a submission. | had a telephonic talk with the
teachers of the Mumbai University. There is so much
resentment among teachers now that if the Government
does not implement it soon, they will go on strike.

MR. DEPUTY SPEAKER
question.

. You, please ask the
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SHRI MOHAN RAWALE : There would be strike and
the students will have to suffer. Is the Government waiting
so that the students suffer. If the report of the Commission
is submitted to the Government in September, when will
it be implemented?

[English]

SHRI SRIKANTA JENA : Sir, normally, it takes a
minimum of two months’ time for the Government to take
a final view on this because there are certain procedures
that have to be followed. Within two months from the
morent the UGC gives its recommendations, the
Government will be in a position to take a view on them.
So far as the private college teachers are concerned, |
have mentioned that the aided colleges will be covered
in this category and there will be no problem.
...(Interruptions)

SHRI SAT MAHAJAN : Mr. Deputy-Speaker,. Sir, |
want to know from the hon. Minister whether they have
calculated how much financial implication would be there
if the private colleges are to be given these pay scales
and whether the Government is going to bear that. What
is it that they are going to give as financial aid to the
private institutions? | want to know the exact figure.

SHRI SRIKANTA JENA : Sir, the exact financial
burden on the Government wili be calculated only after
getting the recommendation ot the UGC and, by
calculation only, it can be known. But normally the Central
Universities are being given grants straightway by the
Government of India and eighty per cent grants are being
given to the State-run Universities.

SHRI SAT MAHAJAN : Sir, he has not replied to my
other question, i.e., whether they are going to give aid to
the private colleges. Will they cover the private colleges,
whatever be the increase in the pay scales? That was
my main question.

SHRI SRIKANTA JENA : Sir, eighty per cent grant
is applicable for five years, once the UGC
recommendation is accepted by the Government.

[Translation]

SHRI BANWARI LAL PUROHIT : Hon. Speaker, Sir,
one serious malaise is rapidly gripping the education
system and that is the malaise of tuition. Of course, the
salaries of all the teachers should increase but many
professors, teachers and lecturers take tuitions illegally.

MR. DEPUTY SPEAKER : You ask question relating
to the Rastogi Committee.
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SHRI BANWARI LAL PUROHIT : Mr. Deputy
Speaker, Sir. it 1s related to pay-scales recommended by
the Rastogi Committee. There should be a blanket ban
on taking tuitions by college teachers. Their salaries
<hould increase because these are meagre but there
should be a strict system oanning tuitions completely.
Boys and students are blackmailed through it. What strict
steps Government contemplate to prevent it?

MR. DEPUTY SPEAKER : This question is not related
to main question. If Mr. Minister wants to give reply to it,
he may do so.

T —miich]

H = ST

SHRI SRIKANTA JENA : Jiic question is not related
to the Rastogi Committee Report. The UGC is‘ now
evolving binding rules to ban tuition fees and on this the
UGC is now working. Very soon, | think, tha UGC wquld
be in a position to take appropriate action to ban tuition.

[Translation]

PROF. RASA SINGH RAWAT : Mr. Deputy Speaker,
Sir. Bommai Saheb has come. Bommai Saheb shouid
reply to my question.

MR DEPUTY SPEAKER : First you please ask your
question.

[English]

PROF. RASA SINGH RAWAT : Sir, there was a
comment in the Press about the Rastogi Committee
Report that it has downgraded ieaching profession. On
the one side Rastogi Committee Report deserikigs teaching
as the ‘mother of all proigssions’ and said that pay scalew
and service conditions of university and college teachers
should be comparable, if not better than those in similar
professions. But the recommendations of the Committee
downgraded the teaching profession to a status lower
than not only thal of the IAS and Group A services but
also lower than that of the Group B services.

| would like to know trom the Govegrnment through
you, Sir, as a result of sueh downgradation, would
teaching profession not be deprived young and talented
candidates? Would it not be a chader of disaster tor
higher education system? What is the reactjon or
comments of the Government?

I would like to know whether the Goverament is
serious about the need of State funding of higher
education as the Mehrotra Committee in 1986
recommended that the Centre should provide eighty per
cent grant to States for university and college teachers’
pay scales. | would like to know the reaction of the
Government.
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SHRI SRIKANTA JENA : Sir, | have already said
that the Commission at this moment is examining all
these points. The UGC is having an informal consultation
with the university vice-chancellors, State Governments
and organisations representing university and college
teachers. All these issues have been raised by university
and college teachers and their associations. All these
issues are now being considered at the UGG level. Once
UGC gives its recommendations after all these intormal
consultations, the Government will formally give its own
response to that.

Landing of Saudi Airlines Jumbo at Tambaram

+
*63.  SHRI T. GOPAL KRISHNA :
SHRI CHURCHILL ALEMAO :

Will the Minister of DEFENCE be pleascd to state:

(a) whether the errorecus landing of a Saudi Jumbo
carrying 347 people at the Tambaram Air Force base
instead of the Anna International Airport in Chennai on
June 2 has unmasked the fragile safety umbrella of the
Indian skies and the efficiency of the air traffic systems
and the pcrsonnel manning them;

(b) i so, whether any enquiry into the Saudi Boeing
landing at IAF Airfield has becn conducted:

(e) if so, the details and outcome thereof; and -

(d) the steps taken to prevent the recurrence of such
incidents in future?

{Tyanclation]

THE MINISTER OF DEFENCE (SHR! MULAYAM
SINGH YADAV) : (a) The landing of Saudi Boeing 727,
carrying 327 passenger and a crew of 25 members at
the Tambaram runway was mainly due to an error on
the part of the Saudi crew. Adequate audio/visual aids/
markings wxist which distinguish all IAF aerodromes from
civil airports. The Tambaram ATC system worked
perfectly.

(b) to {(d) Investigations have revealed that the Saudi
cigw did not adhere to the laid down procedures for ILS
approach to Chennai airport. The crew also did not
confirm correctness of the runways by means of
instruments and visual cues. The Saudi Arabian
Presidency of Civil Aviation have suspended the flying
licences of their three flight crew members. The Approach
Controller and Tower Controller of Chennai Airport have
also been derostered for the failure in their duties.
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[English]

SHRI T. GOPAL KRISHNA : Sir, the hon. Miister
has stated that incident had occurred due to the mistake
of the Saudi Arabian Aircraft crew. | would like to f.now,
why then the Indian Approach Controller and the Tower
Contfoller have been punished. Is it because of th fact
that some mistakes have also been detected on the part
of the Indian Controllers? If so, what are the mistakes
that they have committed?

[Translation]

) SHRI MULAYAM SINGH YADAV : Mr. Deputy

Speaker, Sir, the IAF had contact between Tambaram
and Chennai and the Saudi Boeing had no direct contact
with the IAF at Tambaram. The IAF informed Chennai
thrice that it not running properly on the runway. After
that proper information has not been given. Therefore, it
was removed.

[English]

SHRI T. GOPAL KRISHNA : May | know whether
the Saudi Arabian Government have been requested to
send only those pilots who are well conversant with the
language on international routes?

[Translauon]

SHRI MULAYAM SINGH YADAV : Request in this
regard has not been made. Saudi Arab took this decision
on its own.

Border Firing

+
‘64. SHRI S.P. JAISWAL :
SHRI KRISHAN LAL SHARMA :

Will the Minister of DEFENCE be pleased to
state:

(a) whether there has been increase in firing by
Pakistani troops along the Line of Control as also the
International Border with Pakistan in Jammu and Kashmir;

(b) the number of incidents of firing by Pakistani
troops during 1996 and in the current year along the
LOC and International Border separately;

(c) the number of civilians, men of the security forces
killed and injured because of firing from across of LOC
and across the International Border; and

(d) the number of UN observers operating/posted in
J&K and their role?
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THE MINISTER OF DEFENCE (SHRI MULAYAM
SINGH YADAV) : (a) to (d) A statement is laid on the
Table of the House.

Statement

There has been no increase in the intensity of firing
from across the Line of Control in J&K during 1997 as
compared to the corresponding period of 1996. However
intensity of firing by Pak Rangers along the International
Border in J&K has considerably increased during 1997
as compared to the corresponding period of 1996. The
total number of incidents of firing along the Line of Control
(LOC) and International Border (IB) during the year 1996
was 2949 and 170 respectively. As against this, during
the last seven months of 1997, there were 1056 incidents
of firings on the LOC and 137 incidents on the IB. The
details of casualties suffered by us during these firings
along the LOC and IB portion of J&K during 1996 and
1997 are as follows:—

Army BSF Civilians
“Kilca Wounded  Kiled Wounded Killed Wounded

(a) LOC

{iy 1996 199 118 . 02 04 15 38
iy 1997 03 23 — 03 03 10
(b) 1B

(i) 1996 S — — 06 03 05
(i) 1997 02 07 02 08 — 08

2. The number of UN observers in J&K at present is
11. This number keeps on varying. After Simla agreement,
India does not recognise any role of UN observers in
J&K.

SHRI S.P. JAISWAL : Mr. Deputy Speaker, Sir, the
hon. Defence Minister has in his reply admitted that there
has been a considerable increase in the number of
incidents of firing by the Pakistani rangers in 1997 as
compared to that of 1996. | would like to ask the hon.
Minister as to why firing by Pakistan at the Indian Border
is still going on unchecked and why India is not giving
a befitting reply to Pakistan since we say that we are
competent enough to protect our country by all means.
The people are losing faith and are running away from
there in large numbers.

In the second part of my question | would like to
know whether we are demoralising the army by giving a
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hint that we are holding talks frequently? | would also
like to ask ge Minister as to why the firing incidents
have increased and why the number of those killed and
injured is high?

SHRI MULAYAM SINGH YADAV : | have admitted
that there have been more firing incidents now than earlier
but it is also a fact that we have retaliated.

SHRI NITISH KUMAR : What is the number of those
killed?

SHRI MULAYAM SINGH YADAV : | have already
said in my reply the figures of those killed and injured
but so far as the reasons asked by the hon. Member is
concerned, | already said that Pakistan has attacked our
civilians for the first time after 1971. Two persons were
kiled and eight were injured. We have also retaliated
and since then they have not dared to open fire in Kargil
region. It is not right to say that we are not retaliating.
By now they might have come to know what our might
is after the befitting reply we gave them in Kargil. We
believe in peace. If they do not believe in peacz then we
will give more befitting replies in future.

SHRI KRISHAN LAL SHARMA : Mr. Deputy Speaker,
Sir, through you | would like to submit that from the
reply given by the hon. Minister it appears that more
number ot Army and Border Security Force personnel
have been killed on the international border than on the
line of actual control and from the reply in comparison it
seems that the security arrangements at the international
border is weak. | would like to ask the hon. Minister that
while holding Prime Minister level and Secretaries level
talks with Pakistan has it been conveyed to them that
holding talks will be difficult for us if the incidents of
firing from their side continues as was recently declared
by our Prime Minister during his Srinagar visit. We will
not hold talks unless the terrorists stop firing.

Secondly, have more funds been allocated at present
to strengthen the security arrangements further at the
International border and at the line of actual control and
what steps have been taken to strengthen the security
arrangement at these places?

SHRI MULAYAM SINGH YADAV : Mr. Deputy
Speaker, Sir, so far as more incidents of heavy firing at
the international border is concerned, such incidents are
occuring because Pakistan wants to keep this area also

as disputed area. Pakistan is not ready to accept it as
" an international border hence it resorts to firing. But it is
wrong to say that this is our weakness. From the figures
you might have come to know that more number of
Pakistani soldiers have been killed as comparison to our
army.
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There would be no impact of financial crisis on the
border. | have already said that we have given them a
vefitting reply in Kargil when they resorted to firing on
the Jocal people. Since then, no firing incident has taken
place there. We believe in peace and talks are going on
in this regard. If they do not believe in peace then we
would give them a befitting reply.

SHRI MANGAT RAM §HARMA : | would like to know
from the hon. Defence Minister whether on the fertile
agriculture lands in the countryside along the international
border or the Line of Actuat Control (LOC) our farmurs
carry out their farming work right upte the border, whether
ir is also a fact that at the time of reaping of the harvest,
Pakistan indulges in heavy firing as a result of which our
farmers can neither cultivate nor reap the harvest.

I would also like to knew whether Pakistan always
starts heavy firing, whehever we resume the fencing work
at the border. These are not occassional events but have
been occuring for past few years. | would like to know
from the hon. Minister as to how many cattle have been
kiled and people injured particularly in the four border
districts of Jammu, Kathua, Rajauri and Poonch where
people can not carry aut faiming or cultivation of paddy
crops. In these circumstances we can not resume fencing
work at our borders and he (the Minister) has not taken
a decision to do the fencing work a little bit off the
border hne. Why this display of weakness? Why they do
not give Pakistan a befitting reply on the Jammu border
just as they did on the Kargil border and do the fencing
right on the border line instead of a little bit off that line.
Whether by negotiating with the Pakistan or by giving a
befitting reply to it, the farmers must be relieved of their
daily miseries.

SHRI MULAYAM SINGH YADAV : Mr. Deputy
Speaker, Sir, hon. Member has rightly said that at th:
time of harvests there is always heavy shelling from the
Pakistan side but the same is suitably retaliated also. It
is true that at the times the farmers have to suffer loss
also. It is also true that whenever we resume the fencing
work at the borders, Pakistani troops indulge in heavy
and unprovoked firing but it will be wrong to say that we
are retreating in order to put up the fencing at some
distance off the border line. We shall try to erect the
fencing right-en the border and the Line of Actual Control.

SHRI CHAMAN LAL GUPTA : Mr. Deputy Speaker,
Sir, through you | would like to know from the hon.
Minister as to whether he knows that at present four to
five thousand people have already left their homesteads
near the border line, retreated from there and are residing
at quite a distance off that line. The hon. Defence Minister
said that fencing work was being carried at the borders.
But is it not a fact that the material including iron barbed
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wire work Rs. 20 crores is lying at the borders for the
last two-three years and has totally gone waste because
whenever fencing work is started at the borders, Pakistan
opens unprovoked and heavy firing. Therefore, he (the
Minister) has hitnself got the fencing work stopped.

SHRI MULAYAM SIN@H YADAV : | have never said
that fencing work is being carried out whenever this work
is taken up, Pakistan opens heavy firing in a bid to
divert the attention of our army and infiltrate its extremists
into the Indian territory. That is its main objective in
shelling our borders so that peace in Jammu and Kashmir
is disturbed. We have not yet taken up the fencing work
although the material sent by us for the purpose is lying
there. If we take up the fencing work, Pakistan will open
heavy firing but we are just waiting that good sense will
prevail cver it. If it did not mend its ways, we shall take
up the fencing work at the border whatever be the
outcome.

SHRI CHAMAN LAL GUPTA : How long would you
wait, please tell us frankly. The fencing work has beenr
going on for the last three years but has not yet been
completed. ...(Interruptions)

SaRI VINAY KATIYAR : The Home Minister says
that it is proposed to take up the fencing work at the
borders but he (the Defence Minister) is saying something
else. ...(Interruptions)

MR. DEPUTY SPEAMER : You have made your point
now please take your seat.

SHRI CHAMAN LAL GUPTA : Pakistan is not
prepared to admit that area as international border which
it admitted under the Shina accord. It says that Kashmir
i a disputed area that is why it is indulging in fifing.

SHRI MULAYAM SINGH YADAV : We are waiting
for it. After the negotiations, the outcome will be before
you.

PROF. RITA VERMA : Mr. Deputy Speaker, Sir, we
recently visited Laddakh. We also visited Siachen Glacier
courtesy the Defence Ministry. This has been learnt from
the reliable source that this area witnesses firing daily
resulting in casualties but the data placed by you are
telling a different story and are hard to be believed at
the first sight. | am unable to decide whether | should
rely on your data or on what | have seen with my own
eyes, The hon. Defence Minster is repeatedly stating that
there will be no dearth of money and resources but |
have seen that our soldiers are fighting in adverse
conditions. They need snow scooters but spare parts are
not being made available while the Minister says no
difficulty will be allowed to come in the way. How should
| believe it. ...(Interruptions)
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SHRI MULAYAM SINGH YADAV : It is true a fact
that firing takes place daily. But the figures given by me
are also true. You (the hon. Member) have talked of
funds regarding which | would say that there is no
shortage of funds.

[English]

SHRI MADHUKAR SARPOTDAR : The same reply
has been repeated again and again. The question is
entirely diiterent.

[Translation]

SHRI MULAYAM SINGH YADAV : You please listen
to the real thing. Take the example of ‘Agni’ Missile
programme which has been accerded top priority. There
is no shortage of funds, therefore, these figures are true.

WRITTEN ANSWERS TO QUESTIONS
[English]
Representation ot Women in Nehru Yuvak Kendras

*65. SHRI HANNAN MOLLAH : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

R (a) whether the Nehru Yuvak Kendras have no
adequate representation of young women, at various
levels;

(b) if so, the details thereot and the rcasons therefor;
and

(c) the'steps taken/proposed to be taken in this
regard?

The MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) No, Sir,
Adequate representation of young women is enrsured In
the implementation of various programmes an? ciivities
of the Nehru Yuva Kendras. In the {ormulation of i
Annual Action Plan of the NeNhry Yuva Kendra Sangathan
also, emphasis is givef 0 adequate participation of young
women in its programmes and activities.

(b) and (c) Do not arise.
Prices of Petroleum Products

"66. SHRI MADHAVRAO SCINDIA :
SHRI BIR SINGH MAHATO :

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) whether the Government have taken any decision
to rationalise the prices of petroleum products to meet
the deficit and to curtail the oil import bill

(b) the extent to which the subsidy on various
petroleum products is likely to be reduced thereby;

(c) the details of revenue earnings of the Government
from excise, import duties on oil products during the last
three years;

(d) the total additional revenue earning of the
Government out of the increase of administered prices
during the above period,

(e) whether the Government have made any
assessment of the implication of the rise of petroleum
prices and other commodities; and

(f) it so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) and (b) The
Government have been exploring various options to
contain the deficit in the pool account and reduce the
subsidy on some of the petroleum products. The extent
of reduction in subsidy would depend on various factors
. hke international prices, tariff policy and demand etc.

(c) Collection of Revenue from Customs & Excise
duties on crude oil and petroleum products during the
last three years are as under:

Rs./crores

mYear Customs Excise a
1994-95 6209.01 6694.51
1995-96 8452.89 7160.13
1996-97 12436.64 9087.41

(Provisional)

(d) There was no increase in administered prices
petroleum products during 1994-95 and 1995-96. During
1996-97, the prices of petroleum products were increased
in July, 1996 and it was estimated that an additional
. revenue of about Rs. 7000 crores would accrue during
1996-97 to the Oil Pool Account.

(e) and (f) It was estimated that the direct impact on
the wholesale price index on account of increase in
prices of petroleum products in July 1996 would be around
0.9%.
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Capitation Fees

*67. SHRI N. DENNIS : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Union Government have instructed
the State Governments to take steps to check the
collection of capitation fees in educational institutions; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) and (b) The
practice of charging Capitation Fee by Private Unaided
Educational Institutions stand prohibited following the
orders passed by the Supreme Court in Mohini Jain and
Unnikrishnan cases. These judgements are binding
throughout the country. In pursuance of the directions of
the Supreme Court in Unnikrishnan's case, the Department
of Education, Government of India in consultation with
the State Governments has notified a Scheme of
determining fee in such institutions. Similarly, Ministry of
Health & Family Welfare, Medical Council of India and
Dental Council have aiso issued similar guidelines for
Private Medical and Dental Institutions.

Brain Drain

*68. SHRI RAMESHWAR PATIDAR : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the totak investment mgge Union/State
Governments for providing higher edycation in professional
courses during the years 1994, 1995 and 1996,

(b) the number of students who acquired higher
education in the ahove-mentioned courses during the
above period and migrated to developed countries of the
West and Guif countries eic., either permanently but
holding Indian passports cr on short term renewable
contract basis; and

(c) if so, the legal steps Government have taken o
propoce to take in order to recover huge investments
made on the higher education of such Indian students?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) to (c) Total
expenditure incurred by the Union and State Governments
together for providing higher and technical education
during the years 1993-94, 1994-95 and 1995-96 are Rs.
4121.36 crores, Rs. 4816.02 crores and Rs. 4953.25
crores respectively. Some students who acquire higher
education in technical and management fields migrate to
other countries for jobs and higher studies. However, no
record of such migrants is maintained. The Government
has been taking steps to create a positive environment
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in the country for retention of such professional talents at
home. No legal steps are being contemplated.

Inter-Ministerial Council for Tourism

*69. SHRI SYDAIAH KOTA :
SHRI ANAND RATNA MAURYA :

Will the Minister of TOURISM be pleased to state:

(a) whether an Inter-Ministerial Council is proposed
to be set up soon for the promotion of tourism in the
country;

(b) if so, the details thereof; and

(c) the date by which this council is likely to be
constituted?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) to (c) An advisory ‘Board of Tourism Industry and
Trade' has been set up under the Chairmanship of the
Union Minister of Tourism to advise the Government on
various policy matters relating to tourism and to oversee
the implementation of the National Strategy for Tourism
Development. The members of the Board include
Members of Pariament, Secretaries of different Ministries/
Departments, Professionals and representatives of Industry
Associations.

[Translation)
Development of N.Hs. by N.H.A.

*70. PROF. PREM SINGH CHANDUMAJRA :
SHRI NITISH KUMAR

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether National Highways Authority of India bears
the responsibility of extension and development of National
Highways in the country;

(b) if so, whether the Authority has prepared any
action plan for the extension and development of these
roads;

(c) if so, the details thereof;

(d) whether any time bound programme has also
been prepared to complete this action plan;

(e) if so, the period fixed for the completion of each
proposed National Highway; and

(f) if not, the reasons therefor?

JULY 28, 1997
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THE MINISTER OF SURFACE TRL\NSPOHT (SHRI
T.G. VENKATRAMAN) : (a) to (f) The Mational Highways
Authority of India (NHAI) is one of the Executing Agencies
of the Central Government for the <cvelopment and
maintenance of National Highways. The Authority takes
up only those projects which are entrusted to it by the
Central Government. To begin with, the NHAI has been
given the responsibility for the development of 4 major
corridors linking the metropolitan cities of Delhi, Calcutta,
Chennai and Mumbai and the Nationa!' Highways leading
to major ports. At present, NHAI is doing the feasibility
studies on these corridors on the basis of which, the
work would be taken up. As such, it is too early to
indicate the time frame for the completion of works at
this stage.

[English]
Royalty on Crude Oil

‘71.  SHRI KESHAB MAHANTA . Wil the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) the details of existing rate of royalty paid tor
crude oil;

(b) whether there is any proposal to increase the
rate of royalty; and

(c) when the rate was revised last and the norms
followed for such revision of royalty?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) to (c) Under
the provisions of the Oilfields (Regulation and
Development) Act, 1948 the Central Government shall
not enhance the rate of royalty in respoct of any mineral
oil more than once during any pericd of three years.
After considering the recommendations of the Eswaran
Committee and discussions with the concerned State
Governments, the rate of royalty on crude oil was last
fixed at Rs. 481/- per metric tonne for the period 1.4.1993
to 31.3.1993 in February, 1993. For the period 1.4.1993
to 31.3.1996, an ‘on account’ payment @ Rs. 528/- per
metric tonne towards royalty on crude oil was made
subject to adjustment on notification of the final rate of
royalty and finalisation of crude price in due course. This
‘on account' rate of royalty has been increased to
Rs. 578/- per metric tonne with effect from 1.4.1996.

For the three year period (1993-94 to 1995-96), the
actual weighted cost of production will be worked out on
the basis of the figures audited by the Comptroller and
Auditor General and the final rate of royalty notified on
this basis and necessary adjustments made against the
‘on account’ payments already made.
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Renovation of Civil Airports

*72. SHRI MAHENDRA SINGH BHATI : Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Union Government have received
proposals from the State Governments for expansion and

renovation of civil airports and civil enclaves;

(b) it so, the details of such proposals received during
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1994-95, 1995-96 and 1996-97 till date, Sta.c-wise; and -

(c) the steps taken or proposed to be taken by the
Union Government in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) to (c) Present status of proposals received
from the State Governments for renovation/expansion of
airports and civil enclaves during the period 1994-95 to
1996-97 is as under.—

Year Name of the Airport/State

Present Status

1994-95 Jaipur (Rajasthan)

Mangalore (Karnataka)

Calicut (Kerala)

1995-96 Ahmedabad (Gujarat)
Bhuj Civil Enclave (Gujarat)
Jabalpur (Madhya Pradesh)
Port Blair (A&N Islands)
1996-97  Srinagar (J&K)

Kullu (Himachal Pradesh
(Bhuntar)

Vijayawada (Andhra Pradesh)

Guwahati (Assam)

Planning stage

Land for expansion has to be handed over to AAIl for preparation of detailed
estimates.

Work has siarted on the project. Runway is being extended. A new international
terminal block has been commissioned.

Master plan for making Ahmedabad airport as an international airport is being
finalised.

Construction of new civil enclave adjacent to the IAF field will be taken up
during the 9th plan period.

Work of extending the runway has been taken up and is likely to be completed
in 1999.

Proposal for construction of a new terminal building, new apron and link
taxiway are being finalised. A&N administration is extending the length of the
runway.

Ministry of Defence has agreed in principle for upgradation of the airport to
international standards, Master plan is under preparation.

A team of experts have found that extension of runway is not feasible.
Alternatives are being examined.

AAl has invited tenders for the award of work. State Government has given
69 acres of land free of cost for the development of the airport. An interest
free loan of Rs. 8.00 crores is awaited from the State Government of Andhra
Pradesh.

Upgradation of runway and associated pavements, construction of international
terminal building and cargo complex will be taken up during 9th plan period.
Phase-i of the modification of domestic terminal building (arrival lounge) has
been commissioned.

In addition to the above, proposals were received for
develo?ment of new airports at Goa, Bangalore and

Visakhapatnam as well as for making Hyderabad an
international airport. These proposals are being evaluated.
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[Translation]
Development Fund

*73.  SHRI PANKAJ CHOWDHARY :
SHRI ISWAR PRASANNA HAZARIKA :

Will the Minister of TOURISM be pleased to state:

(a) whether the Government have initiated a proposal
to set up a development fund for tourism to finance
infrastructure projects undertaken by State Governments
and NGOs at various travel destinations throughout the
country;

(b) the sources of funding for the above; and

(c) the scope of utilisation and possible terms relating
to interest rate, repayment period, etc. of projects assisted
by the proposed funds?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) Yes Sir.

(b) and (c) The details have not been finalised.
[English]
Water Logging in Irrigated Areas

*74. SHRI SANTOSH KUMAR GANGWAR : Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether any suitable technology has been
developed to tide over the problem of water logging in
canal irrigated areas;

(b) if so, the extent upto which this technology is
being utilised, and

(c) the area in the country under water logging five
years back and at present, separately?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) Yes,
Sir. To tackle problem of water logging in canal irrigated
areas both preventive and reclamative technology
packages have been developed.

(b) Difterent techniques are being used in different
States according to their circumstances.

(c) The waterlogged Area in canal commands in 1991
and at present is as follows:

Year Waterlogged Area
in lakh hectare

Remarks

1991 24.60
1995-96 10.00 Only the States of Karnataka,
Haryana, Maharashtra, Gujarat,
Jammu & Kashmir, Rajasthan,
Andhra Pradesh and Punjab have
made the assessment recently.
Other States have not made
assessments til now.

JULY 28, 1997
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[Translation]
National Highways

*75. SHRI SHATRUGHAN PRASAD SINGH : Will
the Minister of SURFACE TRANSPORT be pleased to
state:

(a) whether many National Highways in the country
and particularly Highway Nos. 30 and 31 in Bihar are in
a dilapidated condition;

(b) if so, the facts thereof;

(c) the reasons for not starting work despite the
approval of ‘Estimates’ for the doubling and strengthening
of the above mentioned two Highways in Bihar, and

(d) the steps being taken to keep the National
Highways in good conditions?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) and (b) All National Highways
in the country including National Highway-30 and National

_Highway-31 in Bihar are generally being maintained in

traffic worthy condition. Their maintenance is a continuous
process and repairs as warranted are attended to from
time to time. Due to incessant heavy rains in Bihar since
end of June, 1997, pot holes have developed in some
stretches of these two National Highways in Bihar and
repairs of these are being attended to on emergent basis.

(c) Only one work namely “widening to 4-lanes in
Km. 227 and Km. 228 (500 M) on NH-31" sanctioned
under Job No. 031-BR-96-341 dated 31.10.1996 has not
commenced so far due to delay in award of work caused
due to representations during tender process.

(d) Improvement to National Highways is taken in
phases through plan allocation and maintenance in general
through non-plan allocation to the extent possible within
available resources. Steps have also been taken for
encouraging private sector participation for development
works on NHs.

Production of Petroleum and Natural Gas

*76. SHRI THAWAR CHAND GEHLOT : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the details of the production of petroleum and
natural gas in the country during 1995-96 and 1996-97,
institution-wise; .
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(b) the number of places where exploration and
drilling work has been undertaken for extraction of
petroleum and natural gas during the aforesaid period;

(c) the number of places where petroleum and natural
gas has been struck;

(d) the details of profit and loss of the saia institutions
during 1995-96 and 1996-97, institution-wise; and

(e) the specific measures being taken by the
Government to adequately fulfil the requirement of
petroleum and natural gas in the country?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) The details of
the production of Petroleum and Natural Gas in the
country during 1995-96 and 1996-97 was as under.—

Production of Crude Qil

(figures in million metric tonnes)

ONGC olL JV# TOTAL
1995-96 31.635 2.882 .63 35.147
1996-97 28.671 2.87 1.34  32.881"
#Joint Venture
‘Provisional

Production of Natural gas
(figs. in million cubic metres)

ONGC oiL Jv#  TOTAL
1995-96 20875 1432 332 22639
1996-97 21278 1467 509 23254*

#Joint Venture
*Provisional

(b) and (c) During the last two years. ONGC and
OIL have carried out exploration works in the offshore
and onland basins of Bombay, Kerala-Konkan. Krishna-
Godavari, Cambay, Saurashtra and Cauvery, Assam
Arakan fold belt, Himalayan foothills, Ganga Valley and
in the States of Arunachal Pradesh, Rajasthan, Guijarat,
West Bengal and Madhya Pradesh. These exploration
efforts have resulted in oil and gas discoveries at
32 places.
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(d) The net profits after tax of ONGC/OIL was as
under:

(figs. in crores)

1995-96 1996-97
ONGC 1945.43 2050.65
OlL 206.46 220.14

(e) The measures being taken by the Government to
meet the demand of oil and gas in the country are:

(i) Implementation of new developmental schemes
of oil/gas and additional development of the
existing fields.

(i) Announcement of a New Exploration Licensing
Policy to encourage investment in exploration
of hydrocarbons.

(i) Encouraging the participation of private/Joint
Venture Companies in oil/gas exploration and
development.

(iv) Intensification of exploration efforts in the proven
basins as well as in the new «reas and its
expansion to the deep water and trontier areas.

(v) Adoption of specialised technology to improve
the recovery factors.

(vi) Formation of a new Company jointly by GAIL,
I0C, ONGC and BPCL for the import of liquified
natural gas (LNG).

(vii) The gap between the demand and supply of
petroleum is to be met through imports.

Note:

ONGC — Oil & Natural Gas Corporation Limited.
oiL — QOil India Limited.

GAIL — Gas Authority of India Limited.

10C — Indian Oil Corporation Limited.

BPCL — Bharat Petroleum Corporation Limited.
[English]

Invalid Photo Identity Cards

*77. SHRI RAM BAHADUR SINGH :
SHRI CHUN CHUN PRASAD YADAV :

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether a major lapse threatening the IGI Airport
security has been recently detected in using the Photo
Identity Cards by employees of a number of invalid
agencies working at the airport,
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(b) if so the details thereof;

(c) whether the Govemmgnt have made any inquiry
into the laxity in allowing the invalid PIC holders access
to the sensitive areas; and

(d) if so, the details thereof and the action taken by
the Government in the matter?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) No, Sir.

(b) to (d) Do not arise.
Career Profile for Armed Forces

*78. SHRI NAMDEO DIWATHE : Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government have taken series of
measures in the recent past to train and orient youngsters
for a career in the armed forces right from school stage;

(b) if so, the details of the fresh initiatives formulated/
strategies and schemes worked out to attract best of
talent for defence assignments;

(c) the details of provision of funds made to
modernise/upgrade the training set up, Institutional network
and course matrix during the current year; and

(d) the present status of on-going upgradation of
Training Institutes in Maharashtra and funds allocated for
the current year, project-wise?

THE MINISTER OF DEFENCE (SHRI MULAYAM
SINGH YADAV) : (a) to (d) 18 Sainik Schools, 5 Military
Schools and Rashtriya Indian Military College (RIMC) have
been in existence to prepare boys academically, physically
and mentally for entry into the National Defence Academy
and thus make a career in the Armed Forces. The
performance of these institutions is reviewed periodically.
it has recently been decided to launch an Image
Projection campaign to enhance the awareness amongst
the youth about a fulfiling career in the Army and thus
attract them.

Modernisation/upgradation of training set-up by way
of introduction of advanced training aids including
simulators and computers, has been taken up. The annual
training grants for 1997-98 in respect of the Army, the
Navy and the Air Force are Rs. 9.82 crores, 0.55 crores
and 2.55 crores respectively.

A project for modernisation of laboratories of the
College of Military Engineering of the Army located at
Pune at a total cost of Rs. 3.36 crores has been
sanctioned in March, 1996. The project is to be completed
in two years.

[Translation]
Oil Refineries

*79. SHRI N.J. RATHWA : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the quantity of oil in cubic refined by different
refineries of various oil companies particularly by oil
refineries situated in Gujarat during the last three years
till date, refinery-wise;

{b) the capacity utilization of each oil refinery and
whether this utilization has been in consonance with their
capacity, company-wise;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the steps taken or proposed to be taken by the
Government to ensure the maximum capacity utilization
of these oil companies and oil refineries?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) to (e) The
Company/Refinery-wise details regarding installed capacity,
actual throughput and capacity utilization is given in the
Statement enclosed.

The overall capacity utilisation of all the refineries
during the last three years viz. 1994-95, 1995-96 and
1996-97 have been 105.7%, 104.2% and 104.1%
respectively. However, the capacity utilisation has been
lower in a few refineries as indicated below :—

Refineries Period

Reasons

(a) Barauni/Guwahati/BRPL All the three years

(b) Digboi 1996-97 ]

CRL 1995-96/96-97
(c) MRL-Narimanam : All three years
(d) HPCL-Mumbai - 1994-95

(e) MRL-Chennai 1995-96

Lower crude availability from Assam Oilfields

Stabilisation during first year of new unit
commissioning.

Lower crude production from Narimanam Oil-fields.
Major turn-around shut-down of the Refineries.

Fire incidence in main unit.
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(i) The Gowt. has approved the proposal of 10C
tor laying of a crude oil pipeline from Haldia to
Barauni to augment the imported crude supplies
so as to impiove capacity utilisation of Barauni
Refinery and the Refineries in Assam.

Statement

SHRAVANA 6, 1919 (Saka)

to Questions 38

(i) As a short-term arrangement, crude supplies to
Baruni Refinery has been augmented by
supplying imported crude oil by Rail from Haldia.

(i) Govt. has allowed transportation of crude oil
from Chennai to Narimanam by road for
processing at MRL, Narimanam Refinery.

The Company/Refinery-wise installed capacity, actual throughput and capacity utilisation

(Figs. in MMT)
1994-95 1995-96 1996-97

Capacity Actual % Capacity Actual % Capacity Actual %o

as on Utilisa- as on Utilisa- as on : Utilisa-

01.04.94 tion 01.04.95 tion 01.04.96 tion
I0C Refineries
10C Mathura 7.50 8.38 111.7 7.50 8.33 111.1 7.50 8.11 108.2
10C Koyali 9.50 9.89 1041 9.50 10.17 107.0 9.50 10.35 109.0
I0C Haidia 275 3.26 118.5 2.75 3.42 124.2 2.75 3.45 125.5
I0C Barauni 3.30 2.22 67.3 3.30 2.32 70.4 3.30 1.90 57.4
IOC Gauhati 1.00 0.88 88.4 1.00 0.84 83.9 1.00 0.85 84.8
I0C Digboi 0.50 0.54 107.2 0.50 0.56 111.8 0.50 0.48 954
Sub Total (10C) 24.55 25.16 102.5 24.55 25.64 104.4 24.55 25.14 102.4
HP Refineries
HP Mumbai 5.50 5.23 95.2 5.50 5.97 108.5 5.50 6.54 118.9
HP Vizag 4.50 5.01 111.4 4.50 5.04 112.0 4.50 485 107.7
Sub Total (HP) 10.00 10.25 102.5 10.00 11.01 110.1 10.00 11.38 113.8
BPC Mumbai 6.00 7.42 123.6 6.00 7.46 1243 6.00 7.64 127.3
MRL Refineries
MRL Madras 6.50 6.92 106.5 6.50 5.60 86.1 6.50 6.62 101.9
MRL Narimanan 0.50 0.38 76.4 0.50 0.37 740 0.50 0.35 69.0
Sub Total (MRL) 7.00 7.30 104.3 7.00 5.97 - 85.3 7.00 6.97 99.5
CRI 4.50 5.14 1141 7.50 7.42 98.9 7.50 7.29 97.2
BRPL 1.35 1.18 87.3 1.35 1.22 90.0 2.35 1.54 65.7
MRPL 0.04 3.00 2.91 97.0
Grand Total 53.40 56.45 105.7 56.40 58.75 104.2 60.40 62.87 104.1




39 Written: Answers

[English]
Elementary Education

*80. SHRI CHITTA BASU :
SHRI MULLAPPALLY RAMACHANDRAN :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have since decided to
make elementary education for children between the age
of six and fourteen a fundamental right;

(b) if so, the steps taken to give effect to the proposal
so far;

(c) whether the Government have since received a
suggestion to Christen this programme as ‘Netaji Anivarya
Shiksha Yojana' as a mark of respect to Netaji on his
Birth Centenary year;

(d) if so, the reaction of the Government thereto;

(e) whether India can achieve total literacy by the
end of this century; and

(f) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) and (b) Yes,
Sir. A proposal to make right to free and compulsory
education for children from 6 to 14 years a fundamental
right and to make it a fundamental duty of parents to
provide opportunities for education to children from 6 to
14 years of age has been approved by the Cabinet. A
Constitutional Amendment Bill to this effect is likely to be
introduced in the Parliament in its current Session.

(c) No, Sir.
(d) Does not arise.

(e) and (f) The Government aims to bring about full
literacy by 2005 AD through Universalisation of Elementary
Education. Non-Formal Education Programme and National
Literacy Mission which constitute a three pronged strategy
for eradication of illiteracy throughout the country. As of
now, 430 districts have been covered under Total Literacy
Compaign and 195 districts under Post-Literacy compaign.
So far 63.64 million persons have been made literate
under all schemes of NLM.

Computer Education

675. SHRI BHAKTA CHARAN DAS : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
State.
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(a) whether the Government are implementing
“Computer Literacy Awareness” Programme in schools in
various States;

(b) if so, the number of schools covered so far under
the programme in Orissa; and

(c) the total number of students benefited therefrom?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) Yes, Sir.

(b) and (c) 117 schools have been covered under
the Pre-revised scheme of ‘Computer Literacy and Studies
in Schoo's’ (CLASS Scheme) in the State of Orissa. Data
regarding total number of students benefitted therefrom
is not maintained in this Department.

[Translation]
Ground Water level in Gujarat

676. SHRI MAHESH KUMAR M. KANODIA :
SHRI KASHIRAM RANA :

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Union Government have received
any scheme from Gujarat Government to raise ground
water level in the State;

(b) if so, the details thereof;

(c) the main objective of this scheme and whether
this scheme is likely to be implemented in other States
of the country,

(d) whether the Government have mobilised additional
financial resources for implementing this scheme; and

(e) the present status of the scheme and the time
by which the Union Government are likely to accord
approval to it?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (c)
Yes, Sir. The Government of Gujarat had sent a project
proposal for “augmenting surface water recharge in over
exploited aquifers of North Gujarat” at an estimated cost
of Rs. 110.65 crores. The project proposal is meant for
implementation in North Gujarat only.

(d) and (e) The Ministry of Water Resources
recommended the project proposal to the Ministry of
Finance (Department of Economic Affairs) in March, 1996
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for posing the same to some external donar agency for
assistance. Approval of the project proposal by the Union
Government depends on the availability of external
assistance.

[English]
GAIL

677. SHRI K.P. NAIDU : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the commitment made to Asian Development Bank
for divesting holding in Gas Authority of India Limited
and the divestment made so far;

(b) whether the Government propose to honour the
commitment; and

(c) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) A commitment
was made to the Asian Development Bank in 1994 that
Govt. would divest 30% of its holding in GAIL by
December 1996. 5% of Gowt. holdings were offered to
domestic investors in January, 1995 and based on the
bids received 3.67% of the equity was sold to the
investors.

(b) Yes Sir.

(c) Based on the recommendation of the
Disinvestment Commission the Govt. has approved further
divestment upto 25% equity in GAIL. The process is
expected to be completed by end of the current financial
year.

World Bank Loan for Highway Projects
in Andhra Pradesh

678. SHRIMATI LAKSHMI PANABAKA :
DR. T. SUBBARAMI REDDY :

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the World Bank has agreed to provide
loan to the Union Government for State highway projects
to be set up in Andhra Pradesh;

(b) if so, whether Andhra Pradesh has prepared any
plan for development of roads on the proposed loan that
will be provided by the World Bank; and

1]

(c) if so, the details thereof?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) and (b) Yes, Sir.
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(c) The plan covers strengthening and widening of
State Highways totalling to a length of about 1347 Kms.
of high density corridors. The project is envisaged to be
taken up in 3 phases and is targeted for completion by
the year 2002.

Performance of Private Students

679. SHRI PARASRAM BHARDWAJ :
SHRI MANIKRAO HODLYA GAVIT :
SHRI CHHITUBHAI GAMIT :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the results of private students in class
12th examination this year were not satisfactory;

(b) if so, the details thereof and the recasons therefor,;

(c) whether discriminatory attitude is adopted while
checking the papers of private students in comparison to
the regular students;

. ;d) if so, the reasons therctor;

(e) whether more formality is displayed on the
demand of unsuccessful students for rechecking the
papers by just rechecking the total marks obtaified by
the candidates and the rechecked copies are not shown
to the aggrieved candidates;

(f) it so, whether the Government propose to consider
the demand of the students to show them their rechecked
copies on demand basis sympathetically; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) and (b) As per information received from the Central
Board of Secondary Education (CBSE), 26.68% private
candidates passed in the Class X!l examination conducted
by the Board in 1997 as compared to pass percentage
of 27.49 and 25.94 in 1996 and 1995 respectively.

(c) No, Sir.
(d) Does not arise.

(e) The CBSE has informed that in the case of
candidates applying for re-checking, proper scrutiny of
marks is undertaken as per the provisions of the
Examination Bye-Laws of the Board. There is no provision
under the Examination Byg-Laws of the Board to show
the answer scripts to the candidates.
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(f) and (g) The CBSE does not consider it
administratively feasible to accept the demand to show
answer scripts to the candidates.

Irrigation Projects in Andhra Pradesh

680. SHRI SUBRAHMANYAM NELAWALA :
DR. T. SUBBARAMI REDDY :

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Chief Minister of Andhra Pradesh
has agreed to complete at least two irrigation projects in
a year from 1997-98 onwards;

(b) if so, the names of the first two projects proposed
to be undertaken by the State Government during
1997-98;

(c) the actual cost involved therein;

(d) whether the Union Govermment have already given
clearance to these projects;

(e) if so, the details thereof; and

(f) the concrete programme formulated to complete
these projects?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a)
According to the State Government of Andhra Pradesh
there is no commitment from the Chief Minister that he
would complete two irrigation projects in a year from
1997-98 onwards.

(b) to (f) Do not arise.
Four-Lane in Andhra Pradesh

681. SHRI R. SAMBASIVA RAO : Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether the Government have agreed to refer
the Andhra Pradesh proposal for constructing the four-
lane 2,000 km. long express highway to the Malaysian
Government:

(b) if so, the date on which the proposal has been
forwarded;

(c) whether the Malaysian Government have agreed
to provide the expertise for developing express ways
in the Stute during “T*ref Minister's visit to that
country;
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(d) the details of proposals' sent to the Malaysian
Government; and

(e) the time by which their approval is likely to be
received?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) No, Sir.

(b), (d) and (e) Do not arise.
(c) Yes, Sir.
[Translation]
SKO/LDO Distributors in Delhi

682. SHRI ASHOK PRADHAN : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to refer
to the reply given to Unstarred Question No. 645 dated
February 26, 1997 regarding SKO/LDO distributors in Delhi
and state:

(a) whether the Government have collected the
information regarding the number of SKO/LDO dealers in
National Capital Territory of Delhi as on date;

(b) the quantity of kerosene oil/light diesel oil allotted
to these agencies during the last three years;

(c) whether several complaints have been received
recently regarding less allotment by Bharat Petroleum
Corporation Limited; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) to (d) The
required information is being collected and will be laid on
the Table of the House.

Irregularities in National Book Trust

683. SHRIMAT!I SHEELA GAUTAM : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be state:

(a) whether news regarding irregularities in the matter
related to promotion in ‘National Book Trust’ have
appeared in some newspapers;

(b) if so, the number of cases in which irregularities
have been committed and whether depaitmental enquiry
has been conducted in these cases;

(c) if so, the number of such cases which have come
to light; and
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(d) whether the department is taking any action to
promote the employees so affected?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) Yes, Sir.

(b) to (d) Promotions in the National Book Trust are
made on the recommendations of the Departmental
Promotion Committee in accordance with the Recruitment
Rules and Procedure prescribed for the purpose.

[English]

Defence purchases from Kerala State Cashew
Development Corporation

684. SHRI A. SAMPATH :-Will the Minister of
DEFENCE be pleased to state:

(a) whether the Union Government have received a
representation from Kerala Government for placing orders
with the Kerala State Cashew Development Corporation
Limited to meet the requirement of Defence supply; and

(b) if so, the steps taken by the Union Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) and (b) On a
representation having been received, the State
Government was requested to advise the Kerala State
Cashew Development Corporation to contact MG ASC,
Northern Command and te quote rates of cashew kernels
for his consideration because this is not a centrally
purchased item. MG ASC was instructed accordingly but
inspite of sending tender sets on 28.1.1997 and 22.4.1997,
no response from the Corporation has been received.

[Translation]
Collision of MIG Fighters

685. SHRI SUSHIL CHANDRA : Will the Minister of
DEFENCE be pleased to state:

(a) the total number of MIG fighters remain in India
and the price of each MIG fighters;

(b) the total number of fighter planes of Indian Air
Force met with accidents, got destroyed and the total
financial loss suffered;

(c) the reasons for these accidents and whether our
pilots are less trained than those of other countries pilots:
and

(d) the average rate of air accidents in India in
comparison to other countries?
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THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) There are
9 variants of MIG fighters at present in the service of
IAF. It is however, not considered desirable to disclose
the number of the aircraft, from the security point of
view. The price of various MIG variants varies from Rs.
8.34 crores to Rs. 89.33 crores at 1997-98 price level.

(b) Since April 1993, 58 fighter aircraft met with
accidents and got destroyed. Total loss on account of
loss of fighter aircraft during this period as per the
provisional loss statement is Rs. 612 crores.

(c) The cause factors for these accidents are technical
defects, human error and bird strike. The training of IAF
pilots is not, in any way, inferior to that of pilots from
other countries.

(d) comparison of the average rate of accidents with
that of other countries is not possible as the list of the
number of accidents of the other countries and number
of hours flown by their aircraft are not available.

Bungling

686. SHRi LALIT ORAON : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether some teachers belonging to the minority
community and management staff have been eating up
the funds provtled by the UGC for UPSC and BPSP
coaching classes in Bihar and other States; and’

(b) if so, the steps the Government propose to take
in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHR! MUHI RAM SAIKIA):
(a) and (b) The information is being collected and will be
laid on the Table of the House.

[Englhish]
Reservation to SCs/STs

"~ 687. SHRI BADAL CHOUDHURY : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the reasons for not providing reservation to SCs/
STs in teaching/faculty positions;

(b) the lowest grade of teaching post in which
reservation is applicable; and

(c) the reasons for not implementing reservation policy
for SCs/STs since 1974-75 in NTs?



47 Written Answers

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) and (b) The ordinances of most of the Central
Universities provide for reservaticn for &:./ST andidates
in the matter of appointment at t1e levei of lecturers. As
regards the IITs, the posts are categorised as Academic,
Technical, Administrative and others. In the Academic
categories in the IlTs, reservation for SC/ST candidates
is provided in the posts of Scientific Officer (Grade-ll),
Research Engineer (Grade-il), System Programmer
(Grade-ll) and Assistant Workshop Suprintendent. As
regards teaching posts in Kendriya Vidyalayas and
Navodaya Vidyalayas, reservation for SC/ST candidates
is available. ’

(c) The lITs have reservation for SC/ST candidates
at the lowest levels of academic categories of posts.

Audit Paras

688. SHRI JAI PRAKASH (HARDOI) :
Minister of DEFENCE be pleased to state:

Will the

(a) the number of ‘audit paras’ received from the
Comptroller and Auditor General of India pertaining to
-the office ot the Chief Administrative Officer and Joint
Secretary (Ministry of Defence) in the last three years
including 1997 so far;

(b) the details of the ‘audit paras’; and
(c) the action taken on each of the ‘audit paras’'?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) Nil

(b) and (c) Do not arise.
Redressal of Complaints of War Victims

689. CHAUDHARY RAMCHANDRA BENDA : Will the
Minister of DEFENCE be pleased to state:

(a) whether Government's attention has been drawn
towards the news item published in ‘Dainik Jagran' on
May 12, 1997 wherein it is stated that the Indian laws
pertaining to the redressal of complaints of war victims
are not adequate and there is need to amend them as
per International Human Rights Law;

(b) if so, the details of shortcomings in these laws;

(c) the details of suggestion given for making
improvement in them; and

(d) the reaction of the Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) Yes, Sir.

(b) to (d) Present arrangements for redressal of
grievances are considered satisfactory. There is no
proposal at present to make any changes.

Karimganj Steamer Station

690. SHRI DWARKA NATH DAS : Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether the Government are aware that Karimganj
Steamer Station in Karimganj District, Assam has been
augmented by his Ministry spending lakhs of Rupees but
it remains idle because of non-functioning of water route
by River Kushiara through Bangladesh; and

(b) whether the Government propose to have an
agreement with Bangladesh so that small ships with
cargos could ply by River Kushiara through Bangladesh
to the great benefit of the people of North-East Region?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) The river route between
Calcutta & Karimganj through Bangladesh remains
operative during May to October every year and is closed -
for rest of the year due to non-availability of adequate
draft.

(b) Under the existing Protocol on Inland Water
Transit & Trade with Bangladesh, there is a provision for
movement of CIWTC vessels from Calcutta to Karimganj
via Bangladesh through Kushiara river.

Allocation of Amount for Promotion
of Tourism

691. SHRI SAMIK LAHIRI :
SHRI T. GOVINDAN :
SHRI N.N. KRISHNADAS :
SHRI R.B. RAI :

Will the Minister of TOURISM be pleased to state:

(a) the total amount allocated by the Union
Government for the development of Tourism in the country
during Eighth Five Year Plan, State-wise and year-wise,
and

(b) the quantum of amount spent by the Government
of Kerala out of the sanctioned amount during the last
three years?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) The Department of Tourism provides Central Financial
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Assistance to State Governments on the basis of specific
proposals received from them each year and no apriori
allocation is made. The amount sanctioned by Central
Department of Tourism for various tourism projects to
State Governments during each year of the Vliith Five
Year Plan is given in the attached Statement.

(b) The Department of Tourism sanctioned an amount
of Rs. 1014.87 lakhs and released an amount of Rs.
402.91 lakhs for Tourism Projects to the State Government
of Kerala during the Vllith Five year Plan. The releases
are made on the basis of physical progress of the projects
and submission of utilisation «certificates.

Statement

Amount sanctioned by Central Department of Tourism to State Governments
during Vliith Five Year Plan

Sl.No. States 1992-93 1993-94 1994-95 1995-96 1936-97
1 2 3 4 5 6 7
1. Andhra Pradesh 8.75 114.28 174.64 13.46 125.50
2. Arunachal Pradesh 55.62 45.40 — 52.26 2.00
3. Assam 82.54 78.11 52.99 70.24 153.456
4. Bihar 54.31 53.61 112.12 115.84 44.00
5. Goa 42.71 78.82 161.32 221.55 94.56
6. Gujarat 20.90 58.30 21.19 7.98 82.21
7. Haryana 113.97 171.97 188.96 126.91 146.23
8. Himachal Pradesh 108.83 463.42 356.85 485.91 196.93
9. J&K 152.83 225.60 215.98 99.09 88.47
10. Karnataka 184.66 177.44 229.96 229.36 353.29
11.  Kerala 128.89 133.40 307.05 209.49 235.29
12. Madhya Pradesh 39.07 3242 9.32 -— —_
13. Maharashtra 201.30 309.11 278.46 130.00 187.69
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3 4 5 6 7
14. Manipur 66.24 45.50 4.00 75.81 51.90
15. Meghalaya 15.62 1.85 — 4.08 88.81
16. Mizoram 47.70 88.18 111.80 100.86 107.18
17. Nagaland 17.85 16.66 36.43 51.60 100.62
18. Orissa 72.37 101.52 166.31 108.86 324.22
19. Punjab 135.83 186.67 136.71 139.49 29.67
20. Rajasthan 147.16 287.94 638.40 230.75 69.71
21.  Sikkim 49.12 130.89 49.07 29.61 63.10
22. Tamil Nadu 107.41 402.44 184.79 250.11 190.20
23. Tripura 85.84 15.07 46.61 26.19 104.85
24. Uttar Pradesh 110.93 137.45 223.80 31.10 271.96
25. West Bengal 100.77 181.42 144.01 191.10 39.00
26. A&N 93.50 53.47 — 45.00 2.00
27. Chandigarh 18.70 18.66 64.66 17.20 300
28. Dadra & Nagar Haveli — —_ 23.62 —_ 84.66
29. Daman & Diu 28.50 12.03 42:3.1 48.21 15.00
30. Delhi 58.86 156.39 86.50 28.23 7.25
31 .~ ) Lakshadweep — -_ 19.95 24.65 123.81
32.  Pondicherry — 29.75 —_ 28.12 4.00
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Taking over of Air Cargo' Complex from SKIE

692. SHRI T. GOVINDAN : Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Government are considering the
request of Government of Kerala for not to take steps to
take over the Air Cargo Complex from Kerala State
Industrial Enterprises Ltd. (KSIE) and also to hand over
2000 sq. ft. area proposed to be renovated for the
purpose of cargo handling at Calicut by AAI, and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) and (b) Airports Authority of India has no
intention of taking over the cargo handling facilities of
KSIE located 30 Kms. from the Calicut airport. AAl will
manage the cargo complex which is being developed at
Calicut airport.

LPG Connections

693. SHRI A.G.S. RAM BABU : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether all the villages in Tamil Nadu are provided
with L.P.G. connections;

(b) if so, the number of villages covered so far,

(c) if not, the number of villages not covered by
L.P.G. connections in Tamil Nadu; and

(d) the reasons therefor and the time by which those
villages are likely to be covered?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) and (b) No,
Sir. Presently, LPG distributors are catering to the
requirement of customers in 91 markets in Tamil Nadu.
These markets include towns/cities or urban
agglomerations which may comprise small villages also
forming part of the urban agglomerations and/or the
outskirts thereof.

Indian Oil Corporation has launched a Rural LPG
Marketing vehicle on 18.5.97 in Tamil Nadu. This vehicle
fills LPG cylinders on the spot and delivers to the
customers. This vehicle has been designed for LPG
marketing in rural areas only. Presently the requirement
of following two villages in Tamil Nadu i§ being met by
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this vehicle:
Village District
1. Thirukuvalai Nagapattinam
2. Mapillainaickenpatti Tanjvur

The rural mobile vehicle is also expected to cover
the following additional five villages in Tamil Nadu:

Village District
1. Mariamman Koil Tanjvur
2. Nadu Kaveri Ténjvur
3. Melattur Tanjvur
4. Agrakadambanoor Nagapattinam
5. Prathamarampuram Nagapattinam

(c) and (d) LPG distributorships are opened only in
those markets which provide potential for an economically
viable distributorship. Presently towns/markets having
population of more than 20,000 as per 1991 census have
been covered for LPG distributorship in the country.
However, under the new Marketing Plan, 1996-98 under
preparation, all towns with population of 10,000 and above
including the villages within 15 Kms. radius and certain
rural areas adjoining big towns are being covered for
opening of LPG distributorships.

Golden Jubilee Celebrations

694. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to State:

(a) whether attention of the Government has been
drawn to the newsitem captioned “UK outshines India in
Golden Jubilee Celebrations on Independence” appearing
in the ‘Indian Express’ dated January 27, 1997.

(b) if so, the reaction of the Government.thereto;
and

(c) the steps taken in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI S.R. BOMMAL) : (a) Yes, Sir.

(b) Unlike a few other countries in the world where
commemorative programmes have been organised during
the 50th Anniversary of independence, in India the
commemoration of 50th Anniversary will commence after
the completion of 50 years of Independence, i.e. from
15th August, 1997 to 15th August, 1998.
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(c) A National Committee has been set up under the
Chairmanship of the Prime Minister to guide, steer and
direct the programmes. For facilitating expeditious
approvels and clearances and ensuring timely
implementation of commemorative programmes, etc. a
Cabinet Committee has been constituted under the
Chairmanship of the Home Minister. An Implementation
Committee, headed by the Minister for Human Resource
Development has also been constituted to envision and
evolve programmes for commemoration and to over-see
implementation. A Secretariat headed by an Additional
Secretary, with a total strength of 88 posts, has been
created to service the three Committees and for organising
and co-ordinating the various programmes and activities
of the 50th Anniversary.

The programmes for celebration have been broadly
classified into the following three categories:—

(i) Ceremonial programmes;
(i) Core Programmes;

(iii). Cultural & Intellectual interactions/projections.

The focus of the year-long celebrations would be on
rekindling the spirit and values of the freedom struggle.
Efforts are being made to ensure participation of the
masses in these programmes in a meaningful manner.
Programmes and events are being visualised keeping all
sections of society in mind and with the awareness that
the cultural diversity, and holistic continuity of India is
one of its major strengths.

The programmes being organised in August’ 97 are
as follows:—

1. Curtain raiser event on 9th August, 1997 at
“August Kranti Maidan” in Mumbai.

2. March of the Nation on 14th Aug ‘97 at Rajpath,
New Delhi.

3. The commemorative function of the golden
jubilee of India's independence in the Central
Haft of Partiament at midnight on 14 August,
1997.

4. Independence day events: 15th of August, 1997
will be organised throughout the country in a
befitting manner.

Ministries/Deptts. under the Govt. of India, State
Governments and Union Territories, as well as Indian
Missions abroad, will organise their own programmes
during the year.

A National Calendar of events incorporating the

activities and programmes for the year-long celebrations
is under preparations.
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Projects for Clearance

695. DR. T. SUBBARAMI REDDY :
SHRI YELLAIAH NANDI :

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Union Government gave a detailed
report to the Chief Minister of Andhra Pradesh about the
number of major projects cleared, returned to the State
Government and kept pending for clearance;

(b) if so, the number of projects cleared, returned to
the State Government and kept pending for clearance;

(c) whether the projects returned to the State
Government for modification etc. have been received back
by the Union Government;

(d) if so, the details thereof and if not, the reasons
therefor;

(e) if so, whether the Vamsadhara Stage-ll Project
could not be approved as Government of Andhra Pradesh
has not been able to sort out inter-state issues with the
Government of Orissa;

(f) if so, the details thereof; and

(g) the steps taken by the State Government to return
all the pending projects referred to them by the Union
Government for modification etc.?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) and
(b) Yes, Sir. Out of the 19 Major Projects, 6 projects
have already been found acceptable by the Technical
Advisory Committee subject to certain observations.
11 projects have been returned to ‘the Government of
Andhra Pradesh for submitting modified project reports
and 2 projects are under correspondence with the State
Government.

(c) and (d) Modified report in respect of one project
has been received. It is upon the State Government to
submit modified reports on the basis of the comments of
the Central Water Commission.

(e) and (f) The State Government of Andhra Pradesh
has not been able to sort out Inter-State issues with the
Government of Orissa in respect of Vamsadhara Stage-

Il project.

(g) It is for the State Government to submit modified
report after compl'ying_ with the observations of the Central
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Water Commission. The Central Government is willing to
render any technical assistance required in the matter.

Modernisation of Air Safety Network

696. SHRI SANDIPAN THORAT : Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the steps taken by the Government to modernise
and update Air Safety Network in the country;

(b) the present status of the projects undertaken in
this regard;

(c) the reasons for delay in completion of some
projects and action taken against those responsible for
faulty execution delay-resulting in consequent cost
escalation; and

(d) the details of plan of action for ongoing and new
projects panticularly in Maharashtra and tunds provided
therefor during the current year?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) In addition to the modernisation of Air
Traffic Service System at Delhi and Mumbai, navigation
and surveillance systems are being upgraded by
installation of Secondary surveillance Radars at Madras,
Calcutta, Trivandrum, Hyderabad, Ahmedabad, Guwahati,
Nagpur, Varanasi and Bhubaneshwar. Out of the above,
the radars at Guwahati, Trivandrum and Hyderabad have
been installed and those at Chennai, Calcutta and
Ahmedabad are under installation.

(b) So far as the modernisation of Delhi and Mumbai
airports are concerned, the system site acceptance test
at Delhi airport has been completed and operational trials
are going on. The system at Mumbai is likely to be
ready for operational trials by October, 1997.

(c) The reasons tor the delay in the completion of
the project are as under:

(i) Abnormal rainfall during 1993 and 1994 which
affected the civil construction work;
(i) Change in the scope of the work;

(i) Delay in replacement of components which
became unserviceable during installation;

(iv) Modifications had to be carried out by the
contractor to meet the specifications;

(v) Procedural delays in obtaining Customs Duty
and Import Licence clearances.

(d) As mentioned above, the modernised Air Traffic
Service System at Mumbai would become operational by
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October, 1997 and the total cost ot the project forlMymbai
airport is Rs. 212 crores.

Erosion in Padma River

697. SHRI SANAT KUMAR MANDAL : Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Union Government are aware that
the Padma River flowing into Bangladesh and which partly
spilis over into the Murshidabad district of West Bengal
is causing alarm in the State;

(b) whether the riverbed erosion currently seen in
the rnver can move on the lead to similar calamitous
trands in the Ganga, particularly when there is hardly a
district of 2 km. between the Padma and the Ganga;
and

(c) it so, the technical assistance or any other
assistance proposed to be rendered to the West Bengal
Government by the Union Government to check the
unabated erosion in the Padma river?

THE MINISTER OF STATE OF THE MI'N|STF_%Y OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) Yes,
Sir. During high flood, river Padma/Ganga flowing into
Bangladesh partly spills over in the Murshidabad district
and causes damage.

(b) and (c) The Planning Commission recently
constituted an Expert Committee to study erosion
problems of the river Ganga/Padma in West Bengal for
taking up suitable measures. The Committee has
submitted its report along with recommendations. The
Committee has also dealt with this problem of erosion on
the river Ganga/Padma near Fazilpur, where the distance
between the rivers Padma and Bhagirathi is the least
and has suggested suitable measures for checking the
erosion in the Padma river.

[Translation]
Birth Centenary of Morarji Desai

698. VAIDYA DAU DAYAL JOSHI : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether some schemes were declared by the
Union Government on the birth centenary of Shri Morarji
Desat:

(b) if so, whether any declaration was made to open
a Naturopathy and Yoga College in Delhi and if so, the
action taken so far in this regard; and .
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(c) whether no funds have been sanctioned for this
purpose under the Ninth Five Year Plan and if so, the
reasons therefor?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHR! S.R. BOMMAI) : (a) Yes, Sir.

(b) At the behest of the National Committee for
celebration of Birth Centenary of Morarji Desai, the
Ministry of Health and Family Welfare (Department of
Indian System of Medicine and Homoeopathy) has
decided to rename the National Institute of Yoga (N!Y)
as Morarji Desai National Institute of Yoga (MDNIY). This
decision has also been confirmed by the General Body
of the NIY in its meeting held on 15.4.1997, in terms of
Section 12 of the Societies Registration Act 1860. The
proposed MDNIY will run a Degree College of Yoga and
Naturopathy. The Ministry of Health & Family Welfare
are already working on a project Report on the proposed
MDNIY so as to operationalise it during the Ninth Five
Year Plan.

(c) A sum of Rs. 50.00 lakh has been provided for
the proposed Institute under Plan during the first year of
the Ninth Five Year Plan.

[English]
Malfunctioning of Mid-Day Meal Scheme

699. SHRI 1.D. SWAMI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to refer to the
reply given to Unstarred Question No. 3454 on March
14, 1997 regarding malfunctioning of Mid-day Meal
Scheme and state:

(a) whether the information has since been collected,;
(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) to (c) According to the information since received
from the Government of Orissa, the Public Accounts
Committee of the Orissa Legislative Assembly (1996-97)
in its 35th Report had discussed and raised certain points
on the implementation of the Mid-day Meal Programme
in the State. The matter is reported to be still under the
detailed scrutiny and examination of the Orissa
Government.

Regarding tenders invited by the Municipal
Corporation of Delhi for the supply of “Monaco Type”
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salted biscuits, Government of National Capital Terntory
of Delhi has informed that the Corporation purchased the
salted biscuits (Monaco type) as per the approved
specifications.

Irrigation Capacity

700. SHRI SOUMYA RANJAN : Will the Minister of
WATER RESOURCES be pleased to state:

(a) the total irrigation capacity created in Orissa during
1995-96 and 1996-97;

(b) whether the Government propose to introduce
some new irrigation projects in the State to increase the
irrigation capacity; and

(c) if so, the details thereof and the extent to which
the irrigation capacity is likely to be increased during the
next two years?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) The
details of irrigation capacity likely to have been created
in Orissa during the years 1995-96 and 1996-97 are as
under:

Irrigation Potential in thousand hectares

Year Major & Minor Total
Medium lrrigation

1995-96 (Provisional) 4414 83.16 127.30

1996-97 (Targets) 181.31 55.00 236.31

Total 225.45 138.16 363.61

(b) Yes, Sir.

(c) Six major irrigation projects as well as four
medium projects and four Extension, Renovation &
Modernisation (ERM) projects have been proposed to be
taken up during the IX Five year Plan (1997-2002). On
completion of these projects additional irrigation: potential
of about 287.11 thousand hectares is likely to be created.

Canteen Services to Headquarter Employees

701. SHRI JANG BAHADUR SINGH PATEL : Will
the Minister of DEFENCE be pleased to state:

(a) whether ministries like Communications, Railways
etc. give preference in the allotmeit o! STD/ISD/PCO
etc. booths and free railway passes to their employees
after retirement,;
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(b) if so whether his Ministry also extends the facility
of canteen services to the employees retiring from the
Armed Forces Headquarters;

(c) if not, the reasons therefor; and

(d) the steps taken/proposed to be taken by his
Ministry to extend the facility of canteen services to its
employees on retiremer.t?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N SOMU) : (a) to (d) The Canteen
Stores De&partment has been set up primarily for the
benefit of Defence Service Personnel and extension of a
portion of this facility to certain categories of Defence
Civilian Personnel is incidental. As the conditions of
Service of such Civilian Personnel are quite distinct from
those of Defence Service Personnel, further extension of
this benefit to the Civilian emplcyees retiring from the
Armed Forces Head Quarter is not considered necessary.
Nor can it be justified in the light of tax concessions and
the additional infrastructural expenditure involved. As such
presently there is no prcposal to extend these facilities
to the retired Civilian Defence employees.

Shortage of Combat Aircraft

702. SHRI SRIBALLAV PANIGRAH: : Will the Minister
of DEFENCE be pleased to state:

{a) whether Indian Air Force is facing a shortage of
combat aircraft;

(b) if so, the steps taken to strengthen its air strike
capability;

(c) whether the Government have or propose to
negotiate Sukhoi (Russian) aircrafi which is full of pitfalls
and will not n any manner strengthen our Air Force
fighter units; and

(d) if so, the details of the basic technical drawbacks
in the aircraft and the corrective measure taken by the
Government?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) and (b) The
strength of combat aircraft is to be viewed.against the
strike capability. Per se, the number may not indicate its
capability. In order, to maintain and enhance the air strike
capability of the IAF a number cf steps have been taken
to modernise/strengthen the |IAF in view of the current as
well as futunstic threat perceptions. These steps include
mid life upgradation of some of the existing aircraft/
weapon systems, acquisition of additional air defence/air
superiority aircraft and induction of multi-role state-of-the-
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ant aircraft. Steps have also been taken to strengthen
the .electronic warfare armour of the IAF, as well as for
provision of precision guided munitions to enhance
accuracy and lethality of its strike power. Combat aircraft
and attack helicopters in the IAF inventory are also being
equipped with night attack capability to enable them to
operate in both day and night conditions.

(c) Formal induction of SU-30 state-of-the-art multi-
role aircraft into the IAF has already taken place. SU-30
aircraft has no pitfalls.

(d) The aircraft equipped with the latest avionics, is
one of the best available in the world in its class.

Projects on NHs

703. SHRI VIJAY SANKESHWAR : Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) the details of the ongoing projects on National
Highways like construction of byepass, doubling,
construction of express highways etc., State-wise;

(b) the details of the projects that are pending
incomplete from more than five years, State-wise:

(c) the reasons for the delay,
(d) the action taken by the Government in this regard;

(e) whether any amount sanctioned under these
projects have been used/shifted for other places; and

(f) if so, the details thereof and action taken in this
regard?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) State-wise details are given
in the Statemert-1 attached.

(b) State-wise details are given in the Statement-l|
attached.

(c) Reasons for delay include delay/difficulty in land
acquisition, delay in shifting of utilities which involves
number of departments, some cases of incomplete
investigations and delay in finalisation of designs, change
of scope due to site conditions, floods, contractual
problems, labour problems, legal disputes, stay,orders
granted by courts and paucity of funds etc.

(d) A number of steps have been taken to cut shor
delay in future projects. Some of these are:

(i) Feasibility study and detailed engineering reports
are being prepared by Consultants so as to
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(ii)

(iii)
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have comprehensive site investigations and
minimise variation in quantities during execution.

Projects being taken up only after land

acquisition.

to Questions

64

(iv) Major projects are being considered for

investment decision only after shifting of utilities.

(e) As all expenditure on sanctioned works can only

be reimbursed, there is no question of diversion of funds.

Contractors being pre-qualified for major projects

before awarding contracts.

Statement-/

(f) Does not arise.

State-wise List showing number of Ongoing National Projects

SIl.  Name of States Widening Widening Express Bye
No. Single lane 2-lane Way Passes
to 2-lane to 4-lane
No. No. No. No.
-~

1 2 3 4 5 6
1. Andhra Pradesh 3 —_ — —_
2. Arunachal Pradesh —_ — —_ —
3. Assam —_ — — —
4, Bihar 4 — — —
5. Chandigarh — — —_ —
6. Delhi — — — —_
7. Goa — — — 1
8. Gujarat -_ 15 1 1
9. Haryana - 7 — —
10. Himachal Pradesh 1 — — 3
1. Jammu & Kashmir -— — - -
12. Karnataka 9 1 —_ 2
13. Kerala 1 1 —_— 4
14. Madhya Pradesh 1 —_ - 2
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1 2 3 4 5 6
15. Maharashtra —_ 3 — —
16. Manipur — — — _
17. Meghalaya 3 —_ —_ —
18. Nagaland — - —_ —
19. Orissa 15 2 - 1
20. Pondicherry — — —_ —
21. Punjab 1 1 - 1
22. Rajasthan 2 1 — 1
23. Tamil Nadu - 1 — 3
24. Uttar Pradesh — 2 - 5
25. West Bengal 3 - 1 1

Total 63 34 2 25

State-wise List showing number of National Highway projects pending incomplete for more than Fiv: Years

Statement-ll

Sl.  Name of States Widening Widening Express uye
No. Single lane 2-lane Way Fasses
tc 2-lane to 4-lane
1. Andhra Pradesh 1 -_ —_ _
2. Arunachal Pradesh — — — -
3. Assam - - — -
4. Bihar 4 — — —
5. Chandigarh - - —_ —
6. — —_ — —

Pelhi
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2 3 4 6

7. Goa —_ —_ —
8. Gujarat — 5 1
9. Haryana — 5 —
10. Himachal Pradesh 3 —_ ' 2
11. Jammu & Kashmir — — —
12. Kan ataka — 1 1
13. Kerala — 1 3
14 Madhya Pradesh 10 — 2
15. Maharashtra — — —
16. Manipur - — _
17. Meghalaya 3 — —
18. Nagaland — — —
19. Orissa 6 —_ 1
20. Pondicheny — — —
21. Punjab —_ —_ —
22. Rajasthan 1 1 —
23. Tamil Nadu -_ 1 3
24. Uttar Pradesh —_ 1 3
25. West Bengal 3 - —
Total 31 15 16
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Deep Sea Exploration

704. SHRI B.L. SHANKAR : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the attention of the Government has been
drawn to news-item captioned “ONGC plans to undertake
deep sea exploration” appearing in the “Times of India”
dated July 4, 1997.

(b) it so, the reaction of the Government thereto,

(c) the places where he deep sea exploration is
proposed to be done duriny 1997-98, State-wise;

(d) the estimated production of petroleum products
as a result thereof during 1997-98 and the remaining
period of Ninth Five Year Plan; and

(e) the estimated cost of exploration per barrel?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI J/ANESHWAR MISHRA,) : (a) to (c) Yes, Sir.
ONGC has prioritised three deep water locations for drilling
in 1997-98, one each in the Kerala-Konkan, Krishna-
Godavari and Cauvery basin.

(d) Thesproduction of crude oil from deep sea
locations will depend on the results of exploration activities
planned during 1997-98.

(e) It is not feasible to estimate the cost of exploration
per barrel at this juncture.

Ports in Loss

705. SHRI RANJIB BISWAL : Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the Government have identified the ports
which are running in loss;

(b) if so, since when and the details of the ports
running in loss; and

(c) the steps taken to improve the performance of
those ports?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) All the Major Port Trusts
have shown operating surplus during the last three years.
The figures of operating surplus for the years 1993-94,
1994-95 and 1995-96 are given in the attached Statement.

(b) and 1c) In view of the reply to part (a), do not
arise.
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Statenent

Operating Surplus of Major Port Trusts during the
years 1993-94 to 1995-96

(Rs. in crores)

Name of 1993-94 1994-95 1995-96
Ports Operating Operating Operating

Surplus Surplus Surpius
KPT 50.07 63.06 71.84
MBPT 176.75 174.53 268.29
JNPT 24.59 66.08 118.03
MoPT 27.91 22.88 16.35
NMPT 10.32 15.24 14.38
CoPT 9.79 19.80 25.45
TPT 11.46 11.29 25.87
MPT 109.40 97.60 103.23
VPT 70.50 78.71 97.19
PPT 48.26 55.59 65.32
CPT 129.77 155.36 189.91
[Translation]

Setting up of Oil Refinery

706. SHRI JAYSINH CHAUHAN : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether any proposal to set up oil refinery in the
rural and tribal areas of Gujarat is pending with the
Government for approval and implementation;

(b) it so, the details thereof;

(c) the time by which this proposal is likely to be
implemented; and

(d) the installed capacity of the proposed oil
refineries?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) to (d) An
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application has been received recently from a private party
for setting up a 100% EOU Refinery of the capacity of
16.6 Million Tonnes Per Annum, in the District of Kutch.
The proposal is under examination by the Government.

[English]
Defence Personnels involved in Spying

707. SHRI AMAR ROY PRADHAN : Will the Minister
of DEFENCE be pleased to state:

(a) the names and designations of Defence
personnels found involved in spying during the period
January 1, 1995 and June 30, 1997;

(b) the action taken or proposed to be taken against
such personnels; and

(c) the further steps Government propose to take to
check such practices?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU): (a) and (b) A statement
is attached.

(c) Comprehensive instructions exist on prophylactic
security measures. These are reviewed from time to time
and circulated in order to ensure that Defence personnel
do not indulge in such nefarious activities. Any personnel
violating these instructions is dealt with in accordance
with the provisions of laid down Rules.

Statement

JULY 28, 1997

St Names and Designations of
No. Defence personnel found
involved in spying during
1.1.95 to 30.6.97.

Action taken/proposed
to be taken

1. No. 6382911N Nk (Clk) The NCO has been taken
Joginder Singh Kadyan. into military custody and
disciplinary action against

him is in progress.

2. No. 3380221 Sep
Avtar Singh.

Disciplinary action against
him is in progress.

3. No. B04597K NC(E)
William B Cook.

The individual is under
Civil custody and case
against him is in progress.

Establishment of Schools

708. SHRI S. AJAY KUMAR : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

to Questions 72

(a) whether there is any proposal to establish new
Kendriya Vidyalayas in Kerala; and

(b) if so, the details thereof and the time by which
these are likely to be established?

THE MINISTER OF STATE IN THE DFPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) and (b) Kendriya Vidyalaya Sangathan has sanctioned
the opening of one Kendriya Vidyalaya at Kalpetta,
Waynad Distt. in Kerala. During the current academic
year which has started functioning from first week of
July, 1997,

Construction of Hostels

709. DR. ARUN KUMAR SARMA : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the North Eastern Council has disbursed
a total amount of Rs. 81 lakhs for the construction of
two hostels in Delhi University (DU) campus;

(b) if so, the year-wise amount disbursed to DU and
the amount utilised;

(c) the progress of construction of the hostels and
their locations;

(d) the target date for completion of the hostels; and

(e) the percentage of reservation for the students
from the North East region?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) Yes, Sir.

(b) to (e) Detailed information has been sought from
the University of Delhi. The Government has, however,
drawn attention of the Vice-Chancellor to the lack of
progress in the matter and brought home the need for
expeditiously completing the project. The Vice-Chancellor
of the University has indicated that urgent attention is
now being given to initiate the work on the Project.

[Translation]

Admission in Indira Gandhi Physical
Education College

710. SHR! MANIBHAI RAMJIBHAI CHAUDHARI : Wil
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether only English medium students are given
admission in Indira Gandhi Physical Education College
under Delhi University;

(b) if so, whether the Government propose to issue
any directives for the admission of Hindi medium students
also in the said college;

(c) if so, by when; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) to (d) The information is being collected and will be
laid on the Table of the House.

[English]
Amount in Ninth Plan

711. SHRI N.N. KRISHNADAS :
SHRI R.B. RAI :

Will the Minister of TOURISM be pleased to state:

(a) the amount earmarked to promote tourism in the
country during the Ninth Plan period, Statewise;

(b) the details of new places proposed to" be
promoted in the States; and

(c) the number of new hotels to be constructed b
ITDC during the said period, Statewise?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) :
(a) The 9th Plan allocation for Tourism has not yet been
finalised. The Plan Budget of the Department of Tourism,
Government of India for the year 1997-98 is Rs. 110.35
crores. Central Financial Assistance to the State/Union
Territory Governments for Tourism Infrastructure Projects
is provided on the basis of specific proposals received
from them and no apriori allocation of funds is made.

(b) Identification and development of new tourist
places is an on-going process and is primarily the
responsibility of the State Governments.

(c) During the IXth Five Year Plan ITDC proposes to
construct a 100 room Five Star Hotel at Chandigarh at
an estimated cost of Rs. 33.95 crores.

Model Vidyalayas
712. SHRI CHAMAN LAL GUPTA : Will the Minister

of HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether the Kendriya Vidyalaya Sangathan has
declared fifty of its Kendriya Vidyalayas as Model
Vidyalayas;

(b) if so, the details thereof;

(c) whether there are any Model Vidyalayas in the
J&K;

(d) if so, the details thereof; and

(e) the criteria laid down for declaring a Vidyalaya
as model one?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) and (b) Fifty Kendriya Vidyalayas as per Statement
attached are proposed to be developed as Model
Vidyalayas at present.

(c) and (d) Kendriya Vidyalaya No. | Jammu is one
of the Vidyalayas to be developed as model Kendriya
Vidyalaya.

(e) Kendriya Vidyalayas have been selected for the
scheme on the basis of Geographical location and
potential for growth and development.

Statement

List of Kendriya Vidyalayas to be developed as
Model Kendriya Vidyalayas

S. No. Name of the K.V.

1. Ahmedabad No. |

2. IFFCO, Gandhidham

3. MEG & Centre Bangalore
4. No. | Vasco-da-gama

5. Hubli No. 1

6. K.V. Mysore

7. Bhopal No. |

8. Bhubaneshwar No. |

9. Sambalpur

10. Bokaro No. |

11. Colaba No. 2
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S. No. Name of the K.V. S. No. Name of the K.V.
12. BEG & Centre 38. Jammu No. |, Gandhinagar
13. Barrackpore Army 39. Pathankot No. |
14. Salt Lake No. | 40. Air Force Station, Bamrauli Allahabad
Calcutta
41, Sector J Aliganj, Lucknow
15. Sector-47 Chandigarh
42. T, Kanpur
16. Jakhu Hills, Shimla
43. Minambakkam, Madras
17. Bhatinda No. |
44. Palghat. No. |
18. No. | Ambala Cantt.
45. Tiruchirapalli No. |
19. Jalandhar Cantt. No. |
46. Pattom, Trivandrum
20. FR!I Dehradun
47. No. | Kankar Bagh, Patna
21. Air Force Station, Bareilly
48. Dimapur (CRPF)
22. Andrews Ganj
49. No. | Imphal
23. Sirsa No. | .
Air Force Station 50. Agartala No. |
24.  No. | Delhi Cantt.
© Pension Cases of Civilian Defence Personnel
25. Tej No. |
we]pur ° 713. SHRIMATI BHAVNA BEN DEVRAJ BHAI
26. Shillong (Upper) CHIKHALIA : Will the Mnnlster of DEFENCE be pleased
to refer to the reply given to Unstarred Question No.
27. itanagar No. | 5649 on May 12, 1997 and state:
28. Khanapara, Guwahati (a) the number of cases out of 934 cases of pension
' of civilian defence personnel have been disposed of during
29. Murena the period till date;
30. Jhanshi Cantt. No. | (b) the number of cases out of them still pending
and the stage at which these cases stand;
31. Gwalior No. |
(c) the steps taken by the Government for their early
32. Agra Cantt. No. Il disposal; and
33. Nausenabagh No. Il, Vishakhapatnam (d) the time by which all the cases are likely to be
disposed of?
34. No. | Uppal, Hyderabad
THE MINISTER OF STATE IN THE MINISTRY OF
35. Jabalpur No. | DEFENCE (SHRI N.V.N. SOMU) : (a) Out of 934 pending
cases relating to pensionary matters, 366 cases have
36. No. | Air Force Station, Jodhpur already been settled.
37. No. | Jaipur Cantt. (b) to (d) 568 cases are still pending due to dispute

of nominees, non-availability of required documents etc.
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All efforts are being made to ensure speedy finalisation
of these cases. Officers are detailed regularly for getting
the cases expedited from CCDA (Pension), Allahabad.
Claimants are also advised for complying with audit
requirements. As soon as the requisite documents/
information are made available by the individual/
organisation concerned, the cases are decided
immediately.

Association of Indian Universities

714. SHRI SATYAJITSINH DULIPSINH GAEKWAD :
Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether the Association of Indian Universities is
an autonomous organisation under his Ministry;

(b) if so, the details thereof;

(c) if not, the legislation under which it is registered;

(d) whether the Recruitment and Seryice Conditions
Rules applicable to Central Government employees are
also applicable to AlU empleyees;

(e) it so, the extent thereof;

(f) the mumber of posts reserved for SCs/STs in AlU;

(g) the number of reserved posts lying vacant in
AlU; and

(h) the time by which these are likely to be filled
up?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) to (h) The Association of Indian Universities is a body
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registered under the Socicties Registration Act, 1860. The
Bye-laws of the Society govern the conditions of service
of its employees. In regard to Reservation for SC/ST
catagories in the matter of Reservation in appointments,
the organisation has taken a stand that it being a
‘voluntary body' is not required to provide for such
Reservafions and that while inviting applications for
appointments it is mentioned that applicants belonging to
these categories will receive preference.

Government is examining the correctness of the stand
of the organisation in consultation with appropriate
agencies.

Irrigation Projects in Orissa

715. SHRI GIRIDHAR GAMANG : Will the Minister
of WATER RESOURCES be pleased to state:

(a) the names of the irrigation projects funded by
the external agencies in Orissa to complete them in
prescribed time;

(b) the names of new projects included for external
funding in recent years; and

) the steps taken by the State Government for
their timely completion?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) and
(b) A Statement is attached.

(c) The irrigation projects are planned, funded and
executed by the State Government(s). Necessary steps
are taken by the State Government for timely completion
of these projects in consultation with agencies extending
financial and technical support. They undertaken review
mission from time-to-time to assess and accelerate the
implementation process at State level.

Statement
(Amount in Million Donor Currency)
Sl Name of the Project Assisting Date of Amount of
No. Agency Agreement Assistance
1 ' 2 3 4 5
1. Orissa Water Resources The World 19.12.1995 US $ 2909 M
Consolidation Project Bank
2. Dam Safety Assurance & The World 10.6.1991 US $ 14888 M
Rehabilitation Project Bank

(Central, Multi-State
including Orissa)
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1 2 3 4 5

3. Hydrology Project The World 9.6.1995 US $ 142.00 M
(Central, Multi- Bank
State including
Orissa)

4. Upper Indravati OECF, 15.12.1988 Yen 3744 M
Irrigation Project Japan

5. Upper Kolab Irrigation OECF, 15.12.1988 Yen 3769 M
Project Japan

6. Lift Irrigation Project Kwf, 19.12.1993 DM 55.00 M

Germany -

7. Exploitation of Ground Australia 31.7.1992 US § 13.08 M
Water Project (Trench-ll)

8. Minor Irrigation Project EEC 11.7.1995 ECU 11.02 M

uss$ — US Dollars equivalent to Rs. 35.70

DM — Dutche Mark equivalent to Rs. 19.66

YEN — Japan (100 Yen = Rs. 30)

ECU — European Curmrency Unit equivalent to Rs. 44.61

Employees under Civil General Transport

716. SHRI R.B. RAI : Will the Minister of DEFENCE
be pleased to state:

(a) whether the employees serving under the Civil
General Transport, are deployed in strategic areas and
assigned sensitive jobs several times; and

(b) if so, the reasons for assigning such jobs to
personnels without proper military training?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) and (b) Civil
General Transport employees are neither deployed in
strategic areas nor assigned sensitive jobs. They are
deployed only to drive vehicles upto base depot/
installations in the rear administrative areas. However,
during occasional exigencies of service, if deployed for
driving in the operational areas, due armed protection/
escorts are provided by the formation Commander
concemed. Therefore, military training for them has not
been considered necessary.

Mining Activities near Bhadravati
Ordnance Factory

717. SHRI BANWARI LAL PUROHIT
Minister of DEFENCE be pleased to state.

¢ Will the

(a) whether the Union Government have allotted vast
area of land in Chandrapur District, Vidarbha in
Maharashtra to private Ispat Group Company for mining
activities near the Bhadravati Ordnance Factory;

(b) if so, whether his Ministry has objected the
allotment of land in favour of Ispat Group near the
Ordnance Factory;

(c) if so, the facts and details thereof; and
(d) the further reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (d) The Union
Government have not allotted any land in Chandrapur
District, Maharashtra to any private company for mining
of coal near the Ordnance Factory, Chandrapur. The
Ordnance Factory Board has, however, represented
against any mining operations adjacent to Ordnance
Factory, Chandrapur to the Government of Maharashtra.

Sardar Sarovar Project

718. SHRI! VIJAY PATEL :
SHRI KASHI RAM RANA :

Will the Minister of WATER RESOURCES be pleased
to state:
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(a) whether it has been decided to send one Member
each of the Planning Commission to the participating
States to assess and to make indepth study of the
problems of these States regarding the implementation of
the Sardar Sarovar Project;

(b) if so, the views taken of the participating States
in this regard;

(c) whether the Government have examined the
recommendations made by the members; and

(d) if so, the details thereof and the efforts being
made by the Government for early settlement of the
dispute and the completion of the project?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (d)
The Chief Minister of Gujarat had requested the Prime
Minister for his intervention by convening a meeting of
the Chief Ministers of all the four participating States to
see that the construction work of the Sardar Sarovar
Project (SSP) is resumed immediately during the current
construction season. The construction of the dam has
been affected mainly due to problems of rehabilitation
and resettiement of people as affected by submergence.
Considering that the completion of the project would yield
vast economic benefits to the region and complete
cooperation is necessary amongst the four participating
States for smoowin and timely implementation of this
project, early resolution of pending issues becomes
necessary. As such and to pave the way for holding a
meeting at the Prime Minister's level with the four party
States, it has been considered advisable to make efforts
through informal talks separately with each of the four
party States so as to narrow down their differences and
thereby to bring these four States to a point of
convergence. It is against this background, that the
member (Irrigation), Planning Commission has decided
to hold meetings separately with each of the Party
States.

Manufacture of Light Transport Aircraft

719. SHRI K.P. SINGH DEO : Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government have a proposal to
manufacture Light Transport Aircraft,

(b) whether the National Aerospace Laboratories,
Bangalore has been asked to develop and design such
aircraft;

(c) if so, the fund sanctioned for the purpose;
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(d) the steps taken by the National Aerospace
Laborataries, Bangalore in this regard; and

(e) the details of the programme of the Government
in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI C.M.
IBRAHIM) : (a) to (e) National Aerospace Laboratories
(NAL) has no proposal to manufacture Light Transport
Aircraft (LTA). However, they have initiated an in-house
project for design and development of LTA. The
configuration of LTA has been frozen. Detailed design is
now under way but no specific time-frame can be
indicated for its completion at this stage.

No fund has been sanctioned as-'yet by the
Government. NAL are, however, utilising their own reserve
funds for carrying out the Research and Development
act.vities.

Institute on Watch List

720. SHRI SURESH PRABHU :
DR. M. JAGANNATH :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the U.S. Administration has recently
decided to place the Indian Institute of Science, Bangalore
on its watch list; and

(b) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHi RAM SAIKIA):
(a) and (b) As per available information, the Indian
Institute of Science, Bangalore is not among the Indian
Organisations notified by the United States under its
domestic legislation for export control regulations.

[Translation]
Difficulty in Residing at Border

721. SHRI JAGDAMB! PRASAD YADAYV : Will the
Minister of DEFENCE be pleased to state:

(a) whether attention of tha Government have been
drawn towards the news-item captioned “Seema Par
Jeena Muhal” published in the weekly edition of ‘Dainik
Jagran' dated June 22, 1997,

(b) if so, the reaction of the Government thereto;
and
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(c) the arrangements being made to stop the exodus
caused by repeated Pak firing?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) Yes, Sir.

(b) and (c) The militancy in the State of Jammu &
Kashmir aided by some external forces continues. The
State Government are handling the situation in J&K with
the assistance of the security forces which are operating
under the overall coordination of a Unified Headquarters.

Firings from across the border by the Pakistani troops
has been a regular phenomena. Our security forces give
appropriate response to such firings taking due care that
the incidents may remain localised and minimum
casualties caused to our side.

The people living in the border areas, at times, have
to tace difticulties due to firings from across the border
and activities of the militants. Government takes necessary
steps to anu horate their condition to the extent possible.

[English]
Chinese Refusal to HAL

722. ShRI ANNASAHIB M.K. PATIL : Will the Minister
of DEFENCE be pleased to state:

(a) wh: ther the attention of the Government has been
drawn to ‘he news-item published in the ‘Financial
Express' dated June 30, 1997 under the caption “HAL
refused beith in China's Asian Express”;

(b) if so, the reaction of the Government to the
observations made therein and facts of the matter; and

(c) the details of action taken/proposed to take up
the matter with appropriate Authorities abroad to protect
and promote the interest of HAL?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (c) The “Asian
Express” programme, as reported in the newsitem
published in the ‘Financial Express’ dated June 30, 1997,
is a 100 seater aireraft project of Chinese Government.
Separately, as part of its diversification plan, M/s.
Hindustan Aeronautics Limited (HAL) is looking for
partners for co-production/co-development of 100 seater
aircraft In this regard, HAL has also approached the
Aviation Industries of China (AVIC). However, no response
has peen received from them.
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Digital Flight Control Computer for LCA

723. SHRI BASU DEB ACHARIA : Will the Minister
of DEFENCE be pleased to state:

(a) whether Bharat Electronics Limited has some
working arrangement with Lockhead Martin of US for
digital flight control computer for Light Combat Aircraft
(LCA),

(b) whether the Government of U.S. is trying to put
hurdles in the said arrangement; and

(c) if so, the facts thereof and steps taken by the
Government to tackle the issue?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) No. Sir.

(b) and (c) Does not arise.
Performance of Sea Eagle Missiles

724. SHRI AJMEERA CHANDULAL :
SHRI SURESH PRABHU :

Will the Minister of DEFENCE be pleased to state:

(a) whether the performance of the sea eagle missiles
purchased for the Navy has been found to be
substandard;

(b) it so, the details thereof;

(c) whether any enquiry has been made to fix
responsibility for purchasing sub-standard missiles; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (d) The Sea
Eagle Missiles were acquired by the Navy in 1987-88
from British Aerospace, U.K. Prior to induction from UK,
the capabilities of the Sea Eagle Missiles (SEMs) were
fully demonstrated during live firings from Sea Harrier
Aircraft and, therefore, it is not correct to term the missiles
as sub-standard. Recently in April, 1997, Navy carried
out two practice firings and in both the cases some
malfunctionings were noticed. Immediate measures have
been initiated to identify the specific nature of the problem
so, as to rectify them and ensure the serviceability of the
remaining missiles in stock.
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[Translation]
New NHs in Ninth Plan

725. SHRIMATI PURNIMA VERMA :
SHRI SUKHBIR SINGH BADAL :

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government have formulated any

scheme under the Ninth Five Year Plan for the
development and maintenance of the existing National
Highways and construction of the new National Highways;,

(b) if so, the details thereof; and

(c) the amount earmarked for this purpose under the
Ninth Five Year Plan?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (c) The Ninth Plan is yet
to be finalised and, therefore, it is too early to give details.

[English]
Gas Grid

726. SHRI RAGHUNANDAN LAL BHATIA : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government are considering to set
up Gas Grid in Northern region particularly in Haryana,
Himachal Pradesh and Jammu & Kashmir; and

(b) it so, the time by which it is likely to be started?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR! JANESHWAR MISHRA) : (a) No Sir.

(b) Does not arise.
[Translation]
Girl Education

727. SHRI RAVINDRA KUMAR PANDEY : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether attention of the Government has been
drawn to the news-item captioned “School bhi nahin dekh
pati adhi se jyada ladkian” appearing in ‘Jansatta’ dated
May 6, 1997,

(b) if so, the facts thereof; and
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(c) the remedial steps proposed to be taken by the
Government in this regard and to increase the rate of
literacy amongst girls which is very low in some
States?

THE MINISTER OF STATE IN THE DEPARTMENT
OF EDUCATION IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI MUHI RAM SAIKIA):
(a) Yes, Sir.

(b) and (c) It is a fact that female literacy rate in
some States mentioned in the news-item is very low. A
variety of factors have been found to be responsible for
poor female literacy rate. Low enroiment of girls in
schools, low retention rate and high drop-out rate
alongwith several other socio-economic reasons are
responsible for poor female literacy rate in these areas.
Several Schemes to provide Universdlisation of Elementary
Education, including Non-Formal Education for School drop
outs and Total Literacy Campaigns of the National Literacy
Mission from the main strategies for increasing female
literacy in the country. Under the Non-Formal Education
Programme, the Central Government provides assistance
to the States in the ratio of 90:10 for running centres
exclusively for girls as against boys/co-educational centres
which are provided financial assistance in the ratio of
60:40.

Indo-Bangla Water Agreement

728. SHRI SIBU SOREN :
SHR!I SURESH PRABHU :

Will the Minister ot WATER RESOURCES be pleased
to state:

(a) whether more water has been given to
Bangladesh consequent upon the Indo-Bangla water
agreement signed recently;

(b) if so, the details thereof and the reasons therefor;

(c) whether due to this sharing of water, the level of
water in Calcutta port has come down to a great extent,
and

(d) if so, the details thereof and remedial measures
proposed to be taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) and
(b) No, Sir. Water was given to Bangladesh as stipulated
in the Indo-Bangladesh Water Agreement signed on 12th
December, 1996.

(c) and (d) Information is being collected and will be
laid on the Table of the House.
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Bargi Dam Project

729. SHRI DADA BABURAO PARANJPE : Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether Jabalpur, Madhya Pradesh is not getting
water from the Bargi Dam Project;

(b) whether it is necessary to make water available
to Jabalpur for irrigation from the Bargi Dam;

(c) if so, whether construction of canal from the Bargi
Dam is under the consideration of the Government for
the benefit of farmers; and

(d) if so, the details theteof and the time by which
a final decision is likely to be taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI! SIS RAM OLA) : (a) The
Bargi Dam Project envisages providing an annual irrigation
of 2,19,000 hectares in Jabalpur and Narsinghpur districts
and drinking water of 54 Million cubic Metre to Jabalpur
town and generation of 105 MW power.

In addition, the State Government is executing a
Scheme known as Bargi diversion Project which envisages
construction of a canal from Right Bank of existing Bargi
Reservoir to provide additional irrigation to 2,45,000
hectares of land in the districts of Jabalpur, Satna and
Rewa.

The Bargi Dam project is scheduled to be completed
in 2001-02 and Bargi Diversion Project by 2013-14.

[English]
Central Water Commission

730. SHRI MEHBOOB ZAHED! :
SHRI HARADHAN ROY :

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether a large number of Seasonal Staff is
working in Damodar Division of Central Water Commission
at Asansol for the last 15 years with a service period of
41/2 months in a year;

(b) it so, the number of such seasonal staff;

(c) whether it is also a fact that in the absence of
their absorptions, most of the staff weuld be crossing
their age bar,
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(d) it so, whether the Government have taken any
decision to absorb them as regular employees; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) and
(b) A total of 98 persons are employed as Seasonal
Khalasis in the workcharged establishment of Central
Water Commission in the Damodar Division at Asansol
every year during monsoon season. Their period of
engagement varies according to the duration of the
monsoon.

(c) to (e) A Scheme for grant of temporary status
and regularisation of Seasonal Khalasis in the
workcharged establishment of the Central Water
Commission has been issued which has come into force
with effect from 1.6.1997. Seasonal Khalasis who are in
employment on the workcharged estabilshment of the
Central Water Commission on the date of commencement
of the Scheme and who continued to be so employed
and have rendered a minimum of 120 days of continuous
service or such persors who were engaged any time
during preceding one year and have rendered a minimum
120 days continuous service in that year are eligible for
absorption/regularisation in the workcharged establishment
of the Central Water Commission, depending on the
availability of vacancy, subject to the provisions of the
Scheme and to their satisfying the conditions prescribed
in the recruitment guidelines and being adjudged fit by
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